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LEGISLATIVE ASSEMBLY.
Wedncsday, 4th August, 1943.

The Assembly met in the Assembly Chamber of the Council: House at Eleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) mn the Chair.

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS.

PETrTIONS PROM POSTAL AND TELEGRAPHE UNIONS re INADEQUACY OF DBARNESS
ALLOWANCE,

176. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Secretary of the
Posts and Air Department be pleased to state how many petitions froun different
Postal and Telegraph Unions he has received regarding the inadequacy of Dear-
ness Allowance? :

{(b) Is the Honourable Member aware of the fact that in mofussil towns and
villages in Bengal the price of staple food has gone abnormally high end is
higher than that prevailing in the Sudder and Presidency towns? ‘

(c) Is the Honourable Member prepared to follow the steps thut have been
taken by the Railway Department regarding supply of foodstuff to the Postal
and Telegraphs employees from their Departmental Stores at a reasonable price?
If not, why not?

(d) Is it not a fact that the Posts and Telegraphs Department, as a com-
munication department, stands almost in the same. category with the Railway
and deserves every encouragement from the departmental authorities in the
matter of food supply?

8ir Gurunath Bewoor: (a) Numerous petitions of this nature have been
received. ' '

(b) Prices vary from time to time but Government are aware that they
have ruled abnormally high in Bengal. ' '

(c) Steps have been taken to supply essential foodgrains at concessional
rates in Bengal and Assam on the lines of the scheme sanctioned by the Pro-
vincial Government which has been adopted for all Central (Government
employees other than Railway employees.

(d) Yes.

- Mr. Muhammad Nauman: With reference to this question about the con-
cessional rate, is it on the same lines as the Railways are selling to its employees
between 40 to 50 per cent. cheuper than the market price?

8ir Gurunath Bewoor: I understand that in Calcutta and the mofussil of
Bengal the articles are sold roughly at a concession of about 40 per cent.

Mr. Muhammad Nauman: Is it at the same rate as the railways are giving
to its employees or not?

Sir Gurunath Bewoor: The Ruilway arrangements sre quite distinct. The
arrangements which we have made are those applied to all Central Governmens
employees and the arrangement is more or less on the lines of the Provineial
Government’s schemes.

Mr. Muhammad Nauman: I want a definite answer, whether it is on the
sume lines as the railways? To merely say it is distinet is'not enough.

Sir Gurunath Bewoor: I have replied to that already.

Pandit Lakshmi Kanta Maitra: May I know if it is not a fact that the
concessional rates allowed to the postal employees are far higher than the con-
cessional rates allowed to other departments of the Rrovincial Governments?
I say that the Provincial Government allows greater concession to their employees
than the postal employees?

i r th Bewoor: I do l'lot think so Our sch i i
a8 l‘hat ¢ t P inci 1 G . cheme 1lg an e same _lme«

( 369 ) A
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Pandit Lakshmi Kanta Maitra: Is the Honourable Member in a position to
contradict me if I say that us s matter of fact in the mofussil towns of Bengal
concessional rates which were allowed to the Postal people are fur higher than
the rates given by the Bengal Provincial Government. o

Sir Gurunath Bewoor: I have already stated the information which is at my
disposal. Our scheme is similar to that adopted by the Provincial Governments
and so far as 1 am aware the rates are the same but if the Honourable Member.
will give me & definite example of the particular station where the rates are
different . . . . . ‘

Pandit Lakshmi Kanta Maitra: Krishnagar, for instance, and the district of
Neodia. There the Postal employees are given commodities at rates which
are fur higher than the rates ut which ordinary employees get . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber is giving information. .

Pandit Lakshmi Kanta Maitra: Has the Honourable Member got any repre-
sontation from the Postal Unions drawing the attention of the (iovernment to
this discrepancy? . .

Sir Gurunath Bewoor: | have not got any information on the point: here ut
present.

ProMOTION TO LOWER GAZETTED SERVICES ON STATE-MANAGED RAILWAYS.

176, *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways

be pleased to state whether promotion to the Lower Gazetted Services on the
S,tat‘de-managed Railways is made by the General Managers or the Railway
Board?
. (b) Is any approved list of canfidates who are fit for promotion maintained?
1f so, how is it drawn up, and who maintains it? If the approved list is main-
tained by the General Managers, is a copy thereof supplied to the Railway
Board? If not, why not?

"(e) What are the conditions for adding new names to the approved list? Can
such rewly added persons get promotion earlier than the persons whose names
are already on the approved list? ‘

(d) How many officers who were promoted to the Lower Gazetted Sarvicé
sinc> the 1st January, 1941, had not been placed on the approved list in the
“first instance, but were placed on the approved list only when a particular
vacancy had to be filled? Does the Honourable Member propose to give full
particuiars of them? ,

(e) Who has the power to order the confirmation of persons cfficiating in
the Lower Gazetted Service, and is such confirmation made on the basis of the
length of officiating service, or on other considerations? If so, what are those
other considerations

The Honourable 8ir Edward Benthall: (a) Officiating promotions are made
by ((ileneral Managers and permanent promotions are made by the Railway
Board.

(b) The Railway Board maintain no approved list and have no information
of the practice followed by each General Manager in a matter entirely within
his discretion. : ’

(¢) Does not arise in view of the reply to part (b).

(d) T have no information as stated in the reply to part (b) but if the
Honourable Member has any particular case in mind and will give me details 1
shall look into it. I would, however, add that these posts are filled purely
Ly selection and no employe> has a prescriptive right to be promotad to them.

(e) The Railway Board sanction the confirmation of officers in the Lower
Gazetted Service on the recommendation of General Managers. Due weight
is given to the length of officiating service but the suitability of the individual
is the primary consideration. .

Mr, Lalchand Navalrai: With regard to these officiating lower grade people,
when they are fhot getting any promotion by the General Manager, have they got
_a right of appeal to the Railway Board? . -
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., The Honourable Sir Edward Benthall: No, Sir, I do not think they have.

Mr, Lalchand Navalrai: Will the Honourable Member give thern some relief
then by way of appeal.
The Honourable Sir Edward Benthall: 1 will look into the question.

Mr. Lalchand Navalrai: Thank you. There is a quesion to raise the lower
grade officers to the superior service und that question was pending when 1
was on the Standing Finance Committee. Has that question been settled?

The Honourable Sir Edward Benthall: I think the Honourable Member is
referrring to the lower gnzetted service. That question has been under the con-
sideration of the Standing Finance Committee for some time. They had what
1 believe was their tinal mecting on the 81st. I have not heard the result.

Dr. Sir Ziauddin Ahmad: Have you accepted the findings of thc Standing
Finance Committee?

The Honourable Sir Edward Benthall: I have not seen them vet,
Mr. Muhammad Nauman: May I know whether the General Mgnugers make

recominendations personally or do they constitute any board to give such promg-
tion from the ranks of subordinates to the ranks of officers?

The Honourabla Sir Edward Benthall: I understand that this question of
recmmendations for promotion is very carefully gone into by the General
Manager and his officers.

Dr. Sir Zia Uddin Ahmad: I hope the decision of the Government will not be
based on communal issues. I want a guarantee on this particular point.

Mr. Presidant (The Honourable Sir Abdur Rahim): Next question. .

PROCEDURE re REJEOTION OF DEFENCE OF A CHARGE SHEET BY AN EMPLOYRE ON
NorTH WESTERN RAILWAY.

177. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
be pleased to state whether it is a fact that defence of a charge sheet by a
Ruilway employee is either accepted or rejected on the North Western Railway?
1t so, why are no reasons assigned for rejection?

(b) Do any rules exist which make it obligatorv on the part of ar officer of
the Railway to write a full order giving the gist of charges and his arguments
for rejecting the same in full or in part before imposing a penalty on an employee
under Rule 1702 of the State Railway Establishment Code, Volume 1? If not,
is it proposed to frame some such rule? If not, why not?

The Honourable Sir Edward Benthall: (a) 1 am unable to understand what
the Honourable Member has in mind in the first part of the question. The
dcfence offered by employees charged with offences is given full consideration.
As regards the second part, a record is maintained of the reasons for the con-
clusions reached in disciplinary cases. :

(b) Under paragraph 1716 of the State Railway Establishment Code,
Volume 1, & copy of which is in the Library of the House, the authority impos-
Ing a penalty is required to maintain a record showing inter alia the offences
with which the Railway servant was charged and the findings and the reasons
therefor. The second part does not arise.

Mr. Lalchand Navalrai: I will try to explain the first part of my question.
What I meant is whether any inquiry ‘
to go 1n§o .thfa churges against these persons. If so, is any defence being called
for and if it is considered by the officer, does he give his judgment with reasons
and inform the applicant of the rejection or acceptance of defence?

) The Honourabl_e 8ir l_!dwa.rd Benthall: T understant it
into .carefully on its merits. The defence of the man in question is carefully
considered and I understand that the reasons for the decision are recorded. .

Mr. L.a.lch.&nd Navalrai: The point is whether he is informed of the result.

My question is whether after rejecting or accepting the defence. the applicant is

informed of it or the decision is made known only to office and nobody outside
knows anything about it.

Each case is gone

A2

is made or any committee is appointed |
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The Homourable ‘Sir Edward Benthall: The man can certainly obtain the
reasons, :
Mr. President (The Honourable Sir Abdur Rabim): Next question.

. MusLiM DEMAND OF BRGULATING PROMOTIONS ON COMMUNAL Basis.

178. *My. Muhammad Azhar Ali: (a) Will the Honourable Member for Rail-
ways be pleased tc state whether it is a fact that at times without number it
bas been declared on the floor of the Legislative Assembly that prcmotions of
Railway employees are made strictly in accordunce with the seniority-cum-
suitability ?

(bj 1s it a fsct that the Muslim demand for promotions on cornmunal basis
bas been rejected by Government for the reason that it will result in the super-
session of senior men?

(c) Are Government aware of the fact that so far as Hindus are concerned
promotions are given to them on communal basis?’

{d) 1i the reply to (¢) be in the negative, does the Honourable Member pro-
pose to peruse letter No. WE/11/40, dated the 28th May, 1940, frcni the Super-
intendent, Watch and Ward Department of the East Indmn l{axlwa), whizh reads
a8 under:—

Appeal, dated the 24th May, 1940, from H. W. 979 Abdul Ali of Dhanbad
for promotion as Chief Head \Vatchman,

Pleuse inform the above named that 1 have no fault to find with his work.
The promotion of G. B. Tewari was to adjust community ratios?

(e) Is it a fact that Head Watchiman Abdul Ali was superseded by his junior
(a Hindu) simply to adjust the community ratio?

(f) Does the Honourable Member propose to consider the question «{ meeting
the Muslim demand of regulating promotions on communal basis? If not, why
not?

The Honourable Sir Edward Benthall: (1) It has been stated in the House
that seniority-cum-suitability is the basis of promotion to non-selection posts.

(b) The demand for promotion on communal basis has been rejected as,
aumeng other things, it will result in the unjust supersession of men merely
because they belong to other communities.

(¢) Governent have no reason to suppose that the facts are us stated by the
Hoaourable Member.

(i) and (e). T have called for information and a-further reply will be laid
cn the table of the House.

(f) No, for the reason I have given in the reply to part (b).

Dr. Sir Zia Uddin Ahmad: Sir, an assurance was given by the predecessor
of my Honourable friend that whenever a  senior man s passed
over on account of his inefficiency, his case will be looked into personally either
by the General Manager in the case of subordinate officers or by the Railway
Board in the case of higher officers. Is it being carried out in practice?

‘The Honourable S8ir Edward Benthall: I have no doubt that any undertaking
is siready being carried out but T do not recall that particular statement made
by my predecessor If the Honourable Member will draw my attention to the
particular occasion when that statement was made, I will go into it.

GRANT OF INCREMENTS FOR THE PERIOD BEFORE CONFIRMATION TO A STATE
_ RALwAY NON-GAZETTED SERVANT.

179. *Mr. Muhammad Azhar Ali: (a) Will the Honourable Mewber for Rail-
ways be pleased to state if a State Railway non-gazetted servant appointed as a
Guard on the 1st October, 1937 in the scale of Rs. 80—3—45—5—60 and con-
firmed on the 1st June, 1940, is entitled to annual increments for the period
tefore confirmation? If s0, on what pay should he be confirmed ?

(b) Is it a fact that different rules are applied in the Allahabad and Lucknow
Divisione of the East Indian Railway regarding the grant oi increments in cases
of the above nature?

The Honourable Sir Edward Benthall: (a) A categorlcal reply is not pos-
sible; various circumstances conneeted with an individual case may affect the
fixation of pay on confirmation. As a general rule, officiating service counts for
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increment and in the case quoted, if there are no other disturbing factors, the
employee would have earned two increments before confirmatiou.

(b) I have called for information and a further reply will be laid on the table
of the House in due course.

S1xH8 IN HIGH SALARIED PosTS OF EXTERNAL AFFAIRS DEPARTMENT.

180. *Sardar Sant Singh: Will the Honourable the T.eader of the House
please state the number of posts in the External Affairs Department carrying
salaries of Rs. 800 per mensem and over and the number of Sikhs getting
that salary?

The Honourable 8ir Sultan Ahmed: The number of men in the External
Affsirs Department Ministerial Establishment drawing monthly salaries of
Re. 800 or more is 41, of whom 2 are Bikhs.

N M;' Muhammad Nauman: May I know what is the number of the Muslims
there?

The Honourable Sir Sultan Ahmed: I want notice of that question.

SikHeSs IN HigH SALARIED PosTs IN SUPPLY DEPARTMENT.

181, *Sardar Sant Singh: (a) Will the Honourable Member representing the
Supply Department please state the number of posts carrying salaries of Rs. 400
per mensem and over, exclusive of local allowances, in his department in all
its Sections and the number of Sikhs employed on those salaries?

(b) Is there any deficiency in the quota of Sikhs? If so, how is it proposed
to make up that deficiency? _

(c) Is it a fact that Selection Boards for recruitment to the Department
were constituted from time to time? If so, was a Sikh ever appointed on such
Selection Boards? .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The infor-
mation asked for by the Honourable Member is being collected and will be laid
on the table in due course.

COMMUNAL REPRESENTATION IN SUPPLY DEPARTMENT.

182. *Sardar Sant Sinzli: "(a) Will the Honourable Member representing
the Supply Department kindly lay on the table the following information as
it stood on the 15th July, 1943:

Total Number of
Office. Post. number -
1 of posts. Hindus. Muslims, Sikhs.

D. G. Supply. | (i) Directors . .

(ii) Deputy Directors .

(iii) Assistant Directors.

(iv) Progress Officers .

(v) Assistant Progress
Officers

(vi) Other Gazetted .
Posta.

(vii) Superintendents .

(viil) Assistants-in-

v

(ix) Assistants . .
(x) Stenographers and
.. _Bteno-typists.

Main  Secre- | (i) Gazetted Superinten-
iats I fgi?fén in-charge
ii te-in- .
(iii) Assistants. . .
(iv) II Division Clerks.
(v) Stenographers

(b) What steps do Government propose to take to obtain an adequate repre-
sentation of Sikhs in the above services?
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The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) A
statement giving the required ipformation is’ placed on the table.

(b) Since the majority of gazetted posts in the Directorate General of
Supply are posts of a specialised character, it is not possible to adhere
strictly to any communal proportions. Every effort is, however, made to
gecure an adequate representation of the minority communities, including
Sikhs, in the service. As regards Ministerial posts, it will be seen from the
statement that, having regard to the communal proportions laid down by the
Government of India for the representation of ‘‘other minority communities’
in the services, the Sikh ecommunity “is generally adequately represented.

Statement showing the posts held by members of various communities in the Directorate General of
Supply the Main Seoretarsat, Supply Department.

Office and Post. Total No. Hindus. Muslims. Bikhs.
of posts. -
Directorate General of Supply— |
(s) Directors . . . 13 2 .. ..
(#) Dy. Directors .. 40 18 2 1
(i3) Asstt. Directors . . 40 31 5 1
(tv) Progress Officers . . 10 7 .. e
(v) Asstt. Progress Officers . 11 8 3
(vt) Other Gazetted Posts . 73 36 12 3
(vis) Superintendants . . 18 14 3 1
(vits) Assts.-in-Charge . . . 47 36 10 ..
(sz) Assistants . . . . 208 149 44 7
(x) Btenographers and Steno-typists 91 74 12 4
Main Secretayiat--
(s) Gazetted Supdts. . . . 13 6 5 1
(s3) Assts.-in-Charge . . .. 2 1 1 ..
(197) Assistants . . . . . .1} 42 14 2
(sv) Second Division Clerks . . . 58 38 14 3
(v) Stenographers . . . . 26 17 8 ..

Sardar Sant Singh: May I ask the Honourable Member to state if it is &
fact that practising lawyers from all over India have been invited to dccupy

some of the high gazetted posts in his Department? v
The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: 1 have rio

information on the subject, but if it is a fact, I should not be surprised.

Sardar Sant 8ingh: Is there a dearth of practising lawyers among the
Hikhs who could be called in for filling these posts?

(No reply was given.)

VERIFICATION OF THE bona fides OF SIKHS RECRUITED IN SUPPLY DEPARTMENT.

183. *Bardar Sant Singh: Will the Honourable Member representing the
Supply Department kindly state if the bona fides of Sikhs recruited in the
various Branches of the Supply Department are verified in accordance with
the procedure laid down by the Home Department? ,

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The infor-
mation asked for by the Honourable Member is being collected and will be
taid on the table in due course. : :

PROCEDURE re DISPOSAL OF APPEALS ON BoMBAY, BARODA AND CENTRAL INDIA
’ Ramway.

184. *Syed Ghulam Bhik Nairang: (s) Is the Honourable the Railway
Member aware of the fact that great dissatisfaction exists umong the non-
gazetted staff on the Bombay, Baroda and Central India Railway sbout the
method and procedure adopted by the administration of that Railway regard-
ing the disposal of appeals in the matter of punishment and sopersessions? .

(b) Is it a fact that replies to appeals preferred by the non-gazetted staff
to the General Manager and other appellate authorities on that Railway are
generally—'‘The General Manager sees no reuson to interfere with the decision
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of 8o and 86; the appellant may be informed accordingly,”” or ‘‘The General
Manager sees no reason or justification to revise his decision or orders, etc.,
and tge appellant may be informed accordingly’’?

{¢) Is it a fact that the types of replies mentioned in (b) supra do not
rebut the arguments relied upon by the appellants or quote rules, etc., under
which the General Manager or any other appellate authority has thought it fit

to reject their appeals? » ]
(d) Is' it a fact that the appellate authorities in a sister department—uia.,

the Posts und Telegraphs Department—have been strictly warned through a
circular letter issued by the Director General, Posts and Telegraphs of the
Government of India. not to give stereotyped replies to appeals, but to deal
with them in a judicious manner giving reasons and arguments as well as
quoting rules in the replies? _

(e) Do Government propose to take similar action in the case of B., 3. and
C. 1. Railway employees in the matter as mentioned in (d)? If not, why
not?

The Honourable 8ir Edward Benthall: (a) No.

(b) I have no information. .
(¢) Government recognise this and therefore have already issued orders

that appellate authorities should record the grounds of appeal and brief reasons
for dismissing it. .

(d) T understand that more or less similar orders have been issued by the
Director-General, Posts and Telegraphs, but have been unable fo trace the
provision that rules should be quoted.

(e) Does not arise in view of the reply to part (c). . ,

Dr. 8ir Zia Uddin Ahmad: The Honourable Member on the floor of the
House gave us to understand that he is going to appoint some person of a.
judicial mind to look into the case of these appeals. Has such an officer

een appointed on any Railway?
The Honourablé¢ Sir Edward Benthall: No, Sir, I did not make that

statement.

Dr. Sir Zia Uddin Ahmad: When we discussed the question of appedls vn
the occasion of the Railway Budget while discussing a cut motion on that
subject, did not the Honourable Member give us an assurance on that point?

The Honourable Sir Edward Benthall: No, Sir, I gave no such undertaking.

Mr. President (The Honourable Bir Abdur Rahim): Next,question.
DESIRABILITY OF APPOINTING A ‘ JUDICIAL ~ MAN TO DEAL WITH APPEALS ON

BoMBAY, BARODA AND CENTRAL INDIA RaAILway.

185. *Syed .Ghulam Bhik Nairang: (a) Will the Honourable the Railway
Member please state, if it is a fact that on the Bombay, Baroda and Central
India Railway no arrangements have been made so far for the appointment of
a ‘Judicial’ man to deal with appeals? '

(b) Do Government contemplate taking suitable action in the riatter by
taking on loan a ‘Judicial’ man for the purpose from any Provincial Govern-
ment, in view of the widespread dissatisfaction and discontent among the stuff
in this matter? If not, why not?

The Honourable Sir Edward Benthall: (a) Yes.

(b) No. They are not aware of any serious discontent as allégsd and do
not constder that any action is called for. _

NON-ADVERTISING OF VACANCIES IN SUBORDINATE CADEE ON THE BOMBAY, BARODA
AND CENTRAL INDIA RAILWAY.

186. *Syed Ghulam Bhik Nairang: (a) Is the Honourable the Railway
Meniber aware ?hat vacancies in the subordinate cadre-on the Bombay, Baroda
and Central India Railway are not advertised as required by the State Railway
Estalzblmhment Rules and the practice followed on other Btate Railways?

\b} If the reply to (a) be in the affirmative, what action does he propose 1o
take in the matter? If none, why?

.
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The Honourable 8ir Edward Benthall: (a) I understand that in some cases,
the vacancies are not advertised. N .

(b) The Railway is taking steps to introduce State Railway procedure in
this matter and they will be asked to expedite them.

DESIRABILITY OF ESTABLISHING A SUBORDINATE SERVICE COMMISSION ON BOMPBAY,
BaropA AND CENTRAL INDIA RalLway.

187. *Syed Ghulam Bhik Nairang: (s) Is the Honourable the Railway
Member aware that recruitment of the non-gazetted staff on the Bombay,
Baroda and Central India Railway is still going on by the different heads of
departments individually and in many cases by the District and junior officers
and that there are serious complaints in thie connection? i

(b) ' Do Government propose to order the establishment of & ‘‘Subordinate
Service Commission’’ on the Bombay, Baroda and Central India Railway on
th]: lines of the one already existing on the North Western Railway? If not,
why not? .

The Honourable Sir Edward Benthall: (a) The answer to the first part is
in the affirmative, and to the second part, in the negative.

(b) No. When the results of the experiment on the North Western Rail-
way are available, Government will be in a position to consider the feasibility
of establishing similar commissions on other Railways.

RE-EMPLOYMENT OF RETIRED GUARDS, DRIVERS, ETC.

188, *Mr. Govind V. Deshmukh: Will the Honourable Member for Rail-
wayr please state: ‘

(a) if the Guards, Drivers, Foremen and Loco Inspectors who retired some
years ago have now been employed on the Railways; if so, why; and

(b) if he is aware of the discontent amongst the staff of the class mentioned
above who were working before these retired men were taken up in service?

_ The Honourable Sir Edward Benthall: (a) I do not know the exact catego-
ries of staff but am aware that retired technical staff have been re-employed
in their original posts.

(b) It is possible that some persons who hoped to achieve promotion to
the particular posts feel discontented.

Mr. Govind V. Deshmukh: With regard to the latter part of (a), if guards
and drivers have been employed, why so?

The Honourable 8ir Edward Benthall: Because there is a great need for
such peopie at the present time.

Mr. Govind V. Deshmukh: May I know if anything is being done to
advertise for recruits and educate persons in this particular avocation?

The Honourable Sir Edward Benthall: Certainly. Recruitment goes on
but retired technical people are of special value in times of stress.

Mr. Govind V, Deshmukh: May I take it that at this time the (Fovern-
ment think that a sufficient number will not be coming forward to fill up the
vacancies and to meet the necessary wants?:

The Honourable 8ir Edward Benthall: The percentage taken back is not
very large and varies on different railways. Where the administrations have
found it desirable to take back retired technical people of experience that has
been done. .

Mr. Govind V. Deshmukh: Am I right in thinking that the education
necessary for these guards and drivers and foremen is such that a recruit
cannot acquire within two or three months? '

The Honourable Sir Edward Benthall: Experience is a most valuable thing.
DESIRABILITY OF FIXING RATES FOR WORKERS UNDER MILITARY SEwING WORK

CONTRACTORS. -

189, *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable Member
representing the Supply Department please state if it is or it is not & fact that
the military sewing work is carried on at some places by Ordnance Factories,
while at some places it is given to the contractors, who distribute it to sub-
contractors and who in their turn get the work carried out by tailors? '
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(b) Is it or is it not & fact that the rates given to the contractors are more
or less the same as are given directly to tailors in the Ordnance Factories? If
not, what is the real condition?

(e) Is it or is it not a fact that in the contract system thp real worker gets
much less than what he would have got from Government directly? )

(d) Is it or is it not a fact that Government have prescribed no margin of
profit to the middlemen, with the result that they eat up most of the profit and
the real worker gets much less? .

(e) Is it or is it not a fact that this underpayment to tailors has resulted in
great discontent amongst them, for example, at Agra the tailors had to take
resort to strike even, and the number of tailors actually working had been
reduced from 10,000 to 38,000 within the last few months?

(f) In view of the importance and urgency of the war work ag well as the
necessity of giving the actual worker his due, do Government consider the
udvisability of either getting all the work done through the Ordnance Factories
or fixing a certain percentage of rates for the contractors which should. be
given to the actual workers? If not, why not?

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: (a) All
materials are cut at Ordnance Clothing Factories and the cut components are
issued to conttactors for fabricating, except at Shahjahanpur . where 75 per
‘cent. of the output is made up by operatives working within the factory and
at Sialkot where upproximately 60 per cent. of the output is made up within
the factory, the balance being obtained from contractors. In the majority of
cases, contractors are responsible for having the cut components sewn under
their own control. In some cases, sub-contractors are employed.

(b) The fabrication rates paid to contractors vary from Circle to Circle.
Generally speaking, they are higher than the rates paid to tailors working in
Ordnance Clothing Factories.

(¢) Investigations carried out by Cost Accounting Officers show that in
some cases & worker's earnings for garments are less when he works for a
contractor than in cases where the work is done in a Government factory.

(d) No margin of profit has been prescribed for middlemen. This subject
is under investigation by Labour Welfare Officers who have instructions to
see that the complaints of operatives subrmitted through the Tailors Unions
are fairly dealt with.

(e) Two small strikes have taken place at Agra) neither of which lasted
for more than a few hours. The representations of the Tailors Union in Agra
_have been referred to the Labour Commissioner in the United I’rovinces.

(f) The question of centralizing this work in Ordnance Clothing Factories
has been considered, but since the capacity of these factories is fully booked,
and there is need for rapid expansion of clothing production to meet war
demands, the utilisation of contractors is unavoidable. I do not consider it
practicable to fix a percentuge of the contract rates which shall be payable
by the contractors to their employees. Every effort is, however, being made
through the Labour Welfare Officers to remedy the grievances of operatives
employed by the contractors.

Qazi Muhammad Ahmad Kazmi: What are the exact means which the
Government contemplate taking so as to remedy the grievances of the opera-
tives 2 :

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The Labour
Welfare Officers are looking into this matter, and the dispute is now before the
Labour Welfare Officer and the Labour Commissioner of the United Provinces.
DBSIRABILITY OF RAISING THE SALARY AND PRIVILEGES OF EXTRA DEPARTMENTAL

SuB-PosT MASTERS. _

190. *Qazi Muhammad Ahmad Kazmi: (a) Will the Secretary for Posts
and Air please state if it is or it is not a fact that Extra-Departmental Sub-
Post Masters in the Postal Department are not allowed any casual leave,
Fension or gratuity and advantages of the Provident Fund, Life Assurance, etc.,

ike the other staff of the Postal Department.? '
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{b) Is it or is it net a fact that their scale of pay is ordinarily Rs. 20, 25 or
Rs. 850, but in practice it never exceeds Rs. 80, and this includes contingency
and house-rent, while the other Sub-Post Masters get Rs. 85—8—185 with
#xtra contingency allowance and house-rent allowance?

(¢) Is it or is it not a fact that the hours of duty of the Extra Departmental
Sub-Post Masters are seven hours per day in addition to the time spent in
conveyance to and from the Police Station or the Guard Room, etc., which
takes one additional hour, while the hours 6f duty of the Departmental Sub-
Post Masters are eight hours only? '

(d) Is it or iz it not a fact that the functione of both these officials are
rirrilar? If not, what is the difference between the two?

(e) In view of the patience of, and hard work that is carried out by the
Extre-Departmental Sub-Post Masters, do Government consider the advis-
ability of bringing their salary and other privileges on a level with that of the
Devortmental Sub-Post Masters? Tf not, whv not? '

8ir Gurunath Bewoor: (a) Yes, except that Extra-departmental sub-post-
masters_are eligible for the benefits of the Postal Life Insurance Fund.

(b) Extra-departmental Sub-Postmasters are not given any scales of pay.
"They are paid allowances which varv. Ordinarilv the maximum is Rs. 80 but
in exceptional cases Rs. 40 per month. The allowance covers expenditure on
house-rent and contingencyv. Departmental Sub-Postmesters are on different
time-scales of pay which vary according to localitv. They get a contingent
allowance but the house rent is met direct by the Department.

() No. The period of dutv of Extra-departmental Sub-Postmasters has
not been fixed; it varies in differént offices and is generally less than that of
Deépartmental Bub-Postmastera who have to perform duty for eight hours daily.

{d) The functions are similar but the difference lies in the volume of work
performed. )

(e) No, Sir. Extra-departmental Postmasters are generally persons who
have independent sources of income apart from the emoluments they receive
from the Posts and Telegraphs Department and in view of the comparatively
light work which they have to perform. Government see no justification to
raise the emoluments to the level of Departmental Sub-Postmasters. If in any
office in charge of an Extra-departmental Agent the work increases, that office
is converted into a Departmental office.

Qazi Muhammad Ahmad Kazmi: Is there any chance of promotion for
these Extra-departmental Postmasters?

Sir Gurunath Bewoor: No, Sir. They are Extra-departmental Posrtmasters
and nothing more.

Qazi Mohammad Ahmad Kazmi: What are the independent sources of
fncome so far as the Government are aware of these gentlemen?

Bir Gurunath Bewoor: Somé of them are pensioners, some ure shopké&epers,
some are zamindars. :

Qaki Muhammad Ahmad Kasmi: Tf they work efficiently and have worked
for s sufficiently long time, would not the Government consider the advisabi-
lity of giving them the regular terms of Government service?

S8ir Gurunath Bewoor: The whole essence of Extra-departmental Sub-
Postmastership is that it is a cheaper. arrangement where the work is light.
If the work is heavy we employ departmental sub-postmasters. '

DEATE OF TWO PERSONS HANGING ON THE F00T-BOARD OF A TRAIN NRAR WADRI
STATION.

191. *Qazi Muhammad Ahmad Kagmi: (a) Will the Honourable Member
for Railways please state if the news of the death of two persons who were
hanging on the foot-board of the 189 Up train, by dashing against the signal post
near Wadri Station on the 8rd July. as published on page 4 of the Hindustan
Times, Delhi Edition. dated the 5th July. 1943, has been brought to his notice ?

(b) What steps, if any, do Government contemplate teking to 'stop the.
recurrence of such tragedies?
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The Honourable Sir Edward Benthall: (a) Yes.

(b) I am satisfied that Railway staff do everything in their power to stop
this unauthorised form of travel and 1 hope that' the publicity given in this
case will discourage the public from risking their lives in future.

Sardar Sant 8Singh: May [ know if the Honourable Member has got informa-
tion about the total number of deaths during lust vearadue to travelling on the
footboards of railway carriages?

The Honourable Sir Edward Benthall: No. :

Mr. Muhammad Nauman: Mav [ know if the Honourabler Member has
information that such accidents”have happened every dav on every line, and
have the Railway Bourd got any information that such accidents are happening
on the E. I. Ry., B. N. Rv., N. W. Ry, etc.?

The Honourable Sir Edward Benthall: Yes. Travelling outside the carriage
is, of course, an unauthorised form of travel and those who adopt that form cof
travel musf accept responsibility for any accidents,

Mr. Muhammad Nauman: Are Government not prepared to take such action
a8 will make it impossible for anvbody te travel in such » manner. because if
the passengers cannot understand things, it is the Government’'s duty to make
them understand ?

The Honourable Sir Edward Benthali: Well, Sir, it is really u most difficult
thing to prevent passengers from getting on the outside of carringes if they want
to do so. It is the guard’s duty to stop them from doing so, but if the guard
turns a single passenger off the carringe, and moves on to another carriage,
the man merely gets on again behind him. If passengers will adopt this un-
authorised form of travel, thev must accept responsibility. It is impossible to
put a sufficient number of men on the line. in these times, to stop them from
doing so. This will hold up the train service still further. .

Mr. Muhammad Nauman: Is not the railway competent to take action?
To commit suicide is a crime, and if eventually the passenger is going to be
killed, it is attempting to commit ‘suicide and it is the Government's duty to
see that such things do not happen. _

Dr, P. N. Banerjea: I« not such truvelling due to extreme congestion in the
railway trains? ‘

The Honourable Sir Edward Benthall: Yes.

Dr. P. N. Banerjea: What steps have Government taken to prevent or
relieve to some extent such congestion ?

The Honourable Sir Edward Bemthall: Government have for some considera-
ble time carried out & campaign asking people not to travel. .It has had unfor-
tunately very little effect.

An Honourable Member: Eat less, travel less . . .

The Honourable Sir Edward Benthall: Tf people persist in travelling in this
manner, thev must, as T have said before, take the consequence of their action.

Dr. P. N. Banerjea: People travel because of the need to travel. Travelling
has become so inconvenient now-a-davs that unless they find it _absolutely
necessary thev do not travel. .

Mr, K. 0. Neogy: Does the Honournble Member realise that such a reply
could not have been given by an Indian Member?

Mr. President (The Honourable Sir, Abdur Rahim): Next question.

BLock ON THE PROMOTION OF OERTAIN TYPISTS IN DIVISIONAL OFFICES.

192. *Bhai Parma Nand: (a) Will the Honourable the Railway Member be
pleased to state if it is not a fact that the Railway Board have passed orders
regarding the representation of minority communities (Communal proportion) te
be applied to the appointments of stenographers by promotions from’ the ranks
of clerks as well as by direct reeruitment? If so. what iz then left as the
c_hannal of promotion beyond grade 1T (Rs. 95/-) for typists in Divisional Offices,
a8 theyv are not ordinarily taken as clerks in such offices?

(b) When in all Government Departments, such as Postal, Military, Civil,
etc. no category bf staff is blocked at the above rate of pav (Rs. 95/-), can it be
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the intention of the Railway Administration to treat the typists in Tivisional
Offices as an exception?

(¢) Is it not s fact that stenographers are termed as technigal stafi? 1f so,
why is it that no combined seniority list of typists knowing shorthand in Divi-
sions and Headquarters Office is prepared as has been done in the case of cther
technical staff, such as draftsmen? _ o

The Honourable Sir Edward Benthall: (a) The answer to the first part is in
the affirmative. As regards the second part. posts of higher grade Stanpgrapl'_lers
are open to grade II typists if thev can achieve'such promotion on merit subject
to communal reservations. )

(b) T am not aware of the position in other Departments but there is
generally no justification on the basis of work for allotting a higher grade than
grade IT for tvpists. . .

(¢) The answer to the first part is in the negative. The second part does
not arise; but I may add that the question of having combined or separate
seniority lists for Headquarters and Divisions is & matter of detailed adminis-
tration within the discretion of the General Manager.

Mr. Lalchand Navalrai: May T ask what then is the prospect for these men
when they reach Rs. 95?

The Homourable Sir Edward Benthall; 1 am afrnid that unless they csan
qualify as stenographers there is a tendeney for them to get blocked.

Mr. Lalchand Navalrai: Are thev allowed to qualifv themselves further?
The Honourable Sir Edward Benthall: Yes, as stenographers.

Mr, Mohammad Nauman: When they entered the service was there &
definite undertaking that they would not go beyond Rs. 957 )

The Honourable Sir Edward Benthall: T presume that they were aware of
the donditions of service when they entered it.

SupeRsEssioN oF SENIOR CLERES OF THE ORFICE OF DIVISIONAL SUPERINTENDENT,
LAHORE.

193. *Sardar Sant Singh: (a) Will the Honourable the Railway Member
‘please state the rules governing the promotion of clerks from lower grade to
higher grade on the North Western Railway? ) '

(b) 1s it a fact that the section seniority is a normal course for promotion to
the higher grade from grade I to grade 1V? If so, is it a fact that persons occu-
pying 16th, 17th and 20th places in the general seniority list of the office of the
Divisional Superintendent, Lahore, have superseded the senior claimants? If
s0, does the Honourable Member propose to make enquiries and to redress the
grilevgnces of the superseded persons by asking the authorities {0 observe the
rules’

‘The Honourable Sir Edward Benthall: (a) The principle is seniority subject
to fitness in non-relection posts, and merit with due weight to seniority in selee-
tion posts. '

(b) Promotion from Grade I to Grade Il is generally made on a combined
seniority list for the whole office and to Grade III and IV on a branch seniority
list. As regards the second part, it is not understood which seniority list :a
referred to. 1 understand however that certain promotions not in the striet
ordgr of seniority have been made to temporary posts created in connecfion with
Grain Shops. As these have been made on the basis of suitability, I do not
propose to take any action. '

Sardar Sant Singh: Mayv I ask the Honourable M¢mber if suitability is a
condition of promotion, why in a particular case senior Sikhs and Hindus have
been superseded by a junior Muslim? '

The Honourable Sir Edward Benthall: In this case that is not a correct state-
ment of fact. The facts are that two clerks and not three were promoted from

_Grade II and one was a Hindu and one was a Mubammadan. They were
~'promoted for work in connection with the starting up of the Grain Shops.
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Sardar Sant 8ingh: May 1 ask if it is not a fact that Sikhs have been super-‘
seded who are 4 and 5 iu the list and whose turn it was to be promoted
according to seniority? ' ]

The Honourable Sir Edward Benthall: This was a special case where suit-
ability was the main criterion. ) o

Sardar Sant Singh: May I ask the Honourable Member if he will direcy the
General Manager not to make this a precedent but to promote the Sikh to that
pos'tri’ Honourable Sir Edward Benthall: This is a special case in connection
with the starting of tié new grain shops. .

Mr. Muhammad Nauman: Is it & fact that Mussalmans have been super-
seded before this on the question of efficiency?

The Honourable Sir Edward Benthall: I expect that both Hindus and Mussal-
mans were guperseded in this case.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

MINIMUM QUALIFICATIONS FOR RECRUITMENT OF CLERKS FOR NORTH WESTERN
RatLway HEADQUARTERS OFFICE, LAHORE.

194. *Mr. H. M. Abdullah: (a) Will the Honourable Member for Rajlways
please state: (a) whether he has seen the advertisement which sppeared in the
Civil and Military Gazette, dated the 26th March, 1948, issued by the North
Western Railway Subordinate Service Commission, inviting applications for
recruitment of clerks for the' North Western Railway Headquarters Office,’
Lahore;

(b) Whether it is a fuct that the minimum qualifications shown in the adver-
tisement were Matriculation, Second Division; )

(c) Whether it is a fact that on other State-Managed Railways no condition
of Division is imposed and the mirimum qualifications are a pass in the Matri-
culatior Examination of a recognised University or the Junior Cambridge or
equivalent Examination as laid down in Rule 56 of Appendix II to State Railway
Establishment Code, Volume I;

(d) Whether it is a fact that due to the pitching of minimum qualifications
as Second Division matriculates, a sufficient number of Muslim candidates pos-
sessing, the requisite qualifications could not be secured; and

(e) If the reply to parts (a), (b), (¢) and (d) be in the affirmative, whether
Government propose to take up with the North Western Railway Subordinate
Service Commission the question of fixing the minimum qualifications in the
case of clerks?

The Honourable Sir Edward Benthall: (a) and (b). Yes.

(c) 1 have no information about all Railways but am aware that some Rail-
ways only prescribe a pass in Matriculation or equivalent examination. It is,
however, open to a railway to prescribe a qualification higher than that laid
down in Appendix II of the State Railway Establishment Code, Volume T, if
it considers such a course desirable. ‘

(d) I understand that the difficulty experienced in obtaining the required
number of Muslun recruits has in some cases been sttributed to the reason
referred to by Honourable Member. ’

(e) No, because the qualifications are prescribed by the Railway administra-
tion, who, as I stated, are entitled to fix them higher than those laid down in the
Code. I understand, however, that where serious shortages occurred, the North
Western Railway lowered the qualification to Matriculation IIT division.

Mr. Muhammad Nauman: Muy T know whether the Honourable Member
is aware of any other railway where it did say a certain division, and is it rot a
fact that in the case of Christians and Anglo-Indians the only qualification
required was a workiug knowledge of English?

The Honourable Sir Edward Benthall: I should require notice.

Mr. Muhammad Nauman: You have notice of that in this question because
naturally when a question is asked, you dc not want that we should gtate all
the arguments there? .



372 LEGISLATIVE ABBEMBLY, [4TH Ave., 1043.

The Honourable Sir Rdward Benthall: 1 suggest that if the Honourable
Member wants more iLformation he should put another question.

Mr. Lalchand Navalrai: If the qualification is lowered, as the Honourable .
Member said, in some cases, was it to give place to the Mussalmans to the dis-
advantage of Hindus?

The Hounourable Sir Edward Benthall: -No. It is entirely at the discretion of
the railway administration, and, as far as'1 am aware, it is equitably adminis-
tered. _

Mr. Muhammad Nauman:. Is it not a fact that it was done just to give
them their share as fixed by the Home Department?

Mr. President (Tkc Honourable Sir Abdur Rahim): Next question.

RECRUITMENT OF T10KET COLLECTORS, GRADE I, ON NoETH WESTERN RAILWAY.

195. *Mr. H. M. Abdullah: Will the Honourable Member for Railways
please state: _

(a) whether he has seen the advertisement for recruitment of Ticket Collec-
tors, Grade I, on the North Western Railway, which was issued by the North
Western Railway Subordinate Service Commission and which appeared in the
Civil and Military Gazette, dated the 4th March, 1948;

(b) whether it is a fact that, out oi the 85 vacancies, 21 vacancies were
reserved for Muslims, nine for Anglo-Indians and one was available for Hindus;
and

(c) if the reply to part (a) be in the affirmative,” what is—

(i) the total number, separately, of applications received from each com-
munity;

(i) the’ number of candidates selected by the Commission for interview;

(iil} the number of candidates finally selected by the Commission; and

(iv) the number of candidates to whom free Railway Passes were issued to
attend the selection at Lahore?

The Honourable Bir Edward Benthall. (a) Yes.

(b) Yes, one unrescrved vacancy was open to all communities including
Hindus.

(¢) (i) Muslims 412, Hindus 167, Other Minority Communities 54, Anglo-
Indian 1. : ' .

(ii) 864 (Muslims 236, Hindus 89, Other Minority Communities 39).

(ii) 76 (Muslims 89, Hindus 25, Other Minority Communities 12).

(iv) 299, the remaining 65 candidates selected for interview were local men.
ProMoTION OF A NoN-MusLmM GRADE ITI. CLERK AS STENOGRAPHER ATTACHED TO

D.G. M. P., NorTH WESTEEN RArLWAY HEADQUARTERS OFFICE, LAHORE.

196. *Mr. H. M. Abdullah: Will the Honourable Member for Railways

please state:

(8) whether it is a fact that sometime in 1980 it was decided that the
stenographer, Giade IV, attached to the C.P.0O. (now D.G.M.P., North Wast-
ern Railway Headquarters Office, Lahore) should be borne on the cadre of
the Personnel Branch of that office;

(b) whether it is a fact that the then incumbent of the post was subse-
quently selected and appointed as a Head Clerk of the Personnel Branch, that
the post of Grade IV vacated by him was filled by a non-Muslim who was
substantively in Grade I, and that the claims of the Muslim Grade IIL Clerks
employed in the Personnel Branch, Headquarters Office, were ignored;

(c) whether it is a fact that the claime of the Muslim Grade III Clerks,
referred to in part (a) above, were ignored on the plea that the post though
borne on the cadre of the Personnel Branch was reserved for a clerk-cum-steno,
and that the representation made by them was rejected; _ '

(d) whether it is & fact that in 1942 Grade IV post of a stenographer again
fell vacant, and that the non-Muslim D.G.M.P. promoted a Grade TII clerk
of the Personnel Branch to Grade V against the said post without imposing

the condition of steno-typist;
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(e) whether it 18 a fact that the.uon-Muslim D.G.M.P. is -utilising the
previous incumbent of the post as his stenographer who is now in Grads V,
and that a non-Muslim Grade III Clerk, who was promoted to Grade IV
against that post, is not doing any stenography work; and

(f) if the repiy to parts (s), (b), (¢), (d) and (e) be in the affirmative, what
the reasons are for 1mpoeing different ccnditions when considering the claims
of Muslims and non-Muslims for promotion to one and the same post, and what.
action Government propose to take for safeguarding the interests of Muskims in
such cases?

The Homourable Sir Edward Benthall: (a) No, the decision referred to was
taken in 1932.

(b) The reply to the lirst two parts is in the affirmative; as regards the third
part, there was no queslion of ignoring the claims of the Grade 111 Muslim
clerks as none of them possessed the prescribed qualification.

(c) Yes.

'\d)) Yes, when the then incumbent of the post who was a Muslim was
transferred to the Railway Board's office. As regards the second part, a clerk
of the Establishment Branch was appcinted temporarily against the post in
Grade IV, not grade V as stated in the question, but subsequentdly it was
decided to allow him the higher grade only during the periods he would have
officiated in the higher grade in the Branch.

. (e) A previous incumnbent of the post is occasionally used by the Depuvy
General Manager, Personnel, as stenographer when office stenographers are not
available. The reply to the second part is in the affirmative.

(f) Different conditions have not been imposed when considering the claims
of Muslims and non-Muslims for thg post. The qualifications laid down for the
post have to be changed when the requirements of the setvice so demand. Gov-
ernment capn see no necessity for taking any special action.

Mr. Lalchand Navalrai: Is it a fact that they are firsi made temporary and
then made permanent and in that way they supersede the others—the perma-
nent people? '

The Honourable Sir Edward Benthall: No Sir, I do not think that is the
case. If the Honourable Member will care to give any instances, I will look
into them,

Mr. Muhammad Nauman: Was it not possible to get any Muslim in the
same grade? '

The Honourahle Sir Edward Benthall: No, Sir. There was no individual
with the required qualification of clerk cum stenographer.

MusLiM REPRESENTATION IN APPOINTMENTS OF HEAD CLERKS, GRADE V aND
ABOVE, ON NOBTH WESTERN RAILWAY.

197. *Mr. H, M. Abdullah: Will the Honourable Member for Railways
please state:

(8) whether it is a fact that an undertaking was given to this House on
the 24th and 25th February, 1931, that due regard to the adequate number
of Muslims will always be given while making appointments to the posts of
Btaff (Personnel) Officers, Office Superintendents and Head Clerks on the
State-managed Railways; and .

(b) if the reply to part (a) above be in the affirmative, how far the under-
taking has been implemented in filling the appointments of Head Clerks, Grade
V and above, on the North Western Railway, since 1931—the communal com-
position of Head Clerks, Grade V and above (excluding Superintendents) as it
stood on the 81st March, 1981, 1989, and 1942, be given separately of each
branch and office? ’

The Honourable Sir Edward Benthall: (1) The statement made in the House
in 1931 was that i% was Government’'s desire to see the Muslim community
adequately represented in such posts when suitably qualified and senior em-
ployees belonging to that community were available. '
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(b) I have no reason to believe that the administrations have amot been
implementing this desire of Government. I regret, however, 1 cannot under-
take under present conditions to collest the information required by the
Honourable Member. . - ‘

Mr. Mohammad Nauman: Is the Honourable Member prepared to send a
.circular once more to the railways reminding them that they should keep this
in mind? We are afraid that they are not keeping it in mind.

The Honourable Sir Edward Benthall: I am informed that they are.

o e

UNSTARRED QUESTIONS AND ANSWERS.

PROMOTION OF WORKS CLERES IN THE RAILWAY Bom‘n SormEME ¥OR RELIEF OF
GRADE I STAFF ON NORTH WESTERN RA1LWay.

87. Mr. Lalchand Navalrai: (a) With reference to the Honourable the Rail-
way Member’s reply to my starred question No. 807, asked on the 15th March,
1948, in regard to promotion of Works Clerks in the Railway Board's 1941
Scheme for relief of Grade I staff on the North Western Railway, will he be
pleased to state which authority grouped the three categories of staff iNos. 11,
12 and 13, referred t» in the Railway Board's letter of September 10417 If
the above categories were grouped by the Railway Board, does the Honourable
Member propose to lay a copy of the letter on the table of the House?

(b) Has relief been given to all the three categories of staff, viz., Works
Clerks, Time Keepers, and Assistant Sub-Divisional Clerks? If so, does the
Honourable Member propose to lay a statement giving informetion for each
division and category, separately?

(c) If the Works Clerks and Time Keepers were borne on the common
seniority list as stated in reply to part (d) of question No. 307, asked on the
15th March, 1948, how does the Honourable Member reconcile this with the
opening gentence of paragraph 3 of the General Manager's Circular letter
No. 522-E/442, dated the 30th June, 1942, that it was proposed to have a
common seniority list for the future?

(d) In view of the statement by the General Manager referred to in part
(c) above, is it proposed to give reliel to Works Clerks as a separate category
in the Railway Board’s scheme for relief, and to amalgamate the seniority,
if so desired, only with effect from the date of issue of the General Manager’s
letter of the 30th June 1942? If not, why not?

The Honourable Sir Edward Benthall: (a) Government are not prepared to
discuss details contained in correspondence between them and their subordinate

offices.

(b) Relief has been given as a whole to the three categories specified. Gov-
crnment have no information of the individual promotions mado.

(¢) Government, are not aware that any discrepancy exists.
(d) Does not arise.

A1L00ATION OF EXPENDITURE ON NORTH WESTERN RATLWAY MEDIOAL DEPARTMENT,

38. Mr. Lalchand Navalrai: (a) With reference to the Honourable the Rail-
way Member’s reply to unstarred question No. 40, asked on the 2nd Murch,
1043, in regard to the money spent on the Medical Department of the North
Western Railway, will he be pleased to state whether, in view of the abnormal
rise in prices of medicines, medical stores etc., it is a fact that adequate
medical relief is not being provided on the North Western Railway, although
there is an averaged expenditure of 7 or T} pies per patient per day? What
steps are proposed to be taken to meet the situation?
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(b) Tn view of the fact that 81 per cent of the total expenditure is appro-
priated by the ‘‘Personnel” of the Department and 19 per cent is left for
medicines, equipment, contingency, diet, etc., is it proposed to revise the
allocation of expenditure? If not, is it proposed to make allotinent of extra
funds? If not, why not?

The Honourable Sir Edward Benthall: (a) No. -

(b) No; but 4 the necessity to increase the provision for medicin-s should
arise, the necessary funds will be provided.

LEAVE RESERVE FOR THE EMPLOYEES IN SUBORDINATE SERVICE IN KARACHI
Divisiox.

39. Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
be pleased to state whether it is a fact that the employees in the subordi-
nate service in the Karachi Division of the North Western Railway experience
difficulty in getting leave? I so, why?

(b) Is it proposed to increase the leave reserve to ensure actual grant of
leave to employees? If not, why rot?

(c) If the reply to the first portion of part (a) above be in the ncgative, how
is it that some of the employees proceed on leave without its previous sanc-
tion ? -

(d) How is such sabsence treated?

(e) How many instances of the employees availing themselves of leave in
the manner referred to in part (¢) have happened during the half yesr ending
the 80th June, 1948, and what is the number of employees belonging to each
community so involved?

f) How is it proposed to remedy the situation created by the unauthorise.
leave taken by the staff? ' :

The Homnourable Sir Edward Benthall: (a) Government are informed that
on the N. W. Railway jn general the position regarding leave to subordinate
staff is satisfactory and that the Karachi Division is no exception.

(b) No, because it is considered adequate.

(c¢) Absence without leave is not necessarily the result of inadequate leave
reserves. :

(d) Each case is dealt with on its merits. . .
(e) 81 subordinates, Muslims 19, Hindus 8, Sikhs 3 and Anglo-Indian 1.

(f) The disciplinary aspect will be examined. No other special ection is
calied for.

Pass PRIVILEGES FOR ADOPTED CHILDREN OF A NORTH WESTERN RAILwWAY
EMPLOYER. -

40. Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
be pleased to state whether the adopted children of an employee of the North
Western Railway are entitled to pass privileges?

(b) Is it a fact that such passes are not allowed to an adopted son if the
employee has his own daughters?

(c) Is the Honourable Member aware that a son can be adopted by a person
even if he has his own daughters? If so, why are passes refused to adopted
sons in that case?

(d) Is it proposed to bring Railway rules in . conformity with
Adoption” 2" TE net, whe ngt?' y 8 in . conformity with the law on
The Honourable Sir Edward Benthall: (a) and (b).~ The pass privilege is

admissible ‘to one adopted child, irrespecti f whether th
has not natural-born children of his owlx:?c e of Whether the employee has or

(c) and (d). In view of the repl ‘ i
roquined o (g) and (3, op! y} to (a) and (b) I have assumed:. no reply is
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CoMMUNAL PERCENTAGE OF OFFICERS ATTACHED TO THE DIVISIONAL OF¥rics,
' : MoRADABAD. -

41. Mr. Muhammad Azhar Ali: Will the Honourable Member for Railways
be uleased to state;—(a) the strength of the senior and junior scale officers of
all branches (including Medical, Accounts, Engineering) attached to the Divi-
siond Office of the Moradabad Division of the East Indian Railway; and

{b) what the percentage is of Europeans, Anglo-Indians, Muslims and Hindu
officers therein?

The Honourable Sir Edward Benthall: (1) and (b). The attached state-
ment gives the required information.

Statement iAom'ny the communal composition of Sms'or and Junior seale officers on the Maradabad Division.

No. of Offtcers,
Juniof Scale. Senior Soale. Total.
Department. . !
-
-]
g ! 1
. 83 ., 8 3 ~ i B
-
gggag:ig%g%zg! %%53
EEERE E §
XA <& &K RR <A R i 2 % & &
1. Civil ring 2 | SN 3 2 2 4 1 ]
2. fignal Kngineer-
ing . . . 1 1 1
3. Trafsportation
gnﬂo) and
mmerclal R 11 1 2 2 1 3
4. Transportation -
(Power) -and -
Mechanical En-
gineering Depart-
ment . . R S [ 2 . 11 1 1 . 1 3
5. Medical . e ) 1 1 1
@. Accounts . .
7. Personnel Branch ... ... e e | S | 1 1
Total . 4 1 1 .. .. 6 6 .. 1 1 1-8 9 1 2 1 114
Percentage . . ’ 644 71 143 71 7.1 100

Hinpr AND MUsLiM HEaD CLEBKS IN DIVISIONAL OFFICE, MORADABAD,

42. Mr. Muhammad Azhar Ali: Will the Honourable Member for guilways
please state: (a) What the strength is of the Head Clerks of tire various Branches
_of the Divisional Office of the East Indian Railway, Moradabad; c¢nd
(b) How many amongst them are Hindus, Muslims and others?
The Honourable Sir Edward Benthall: (s) and (b). Information hus been
called for and a reply will be laid on the table of the House in due course.

COMMUNAL REPRESENTATION IN CEBTAIN STAFF OF THE MORADABAD DIVISION.

43. Mr. Muhammad Azhar Ali: Will the Honourable Member for Railways
pleass state: (8) What the strength is of the staff in the grades rising upto
Rs. 250 in the Moradabad Division of the East Indian Railway; and

(b) how many amongst them are Europeans, Anglo-Indians, Hindus,
Muslims, Parsis, Sikhs and others?
The Honourable 8ir Edward Benthall: (a) and (b). Information has been
called for and a reply will be laid on the table of the House in due course.
MusLmv CONTRACTORS IN ENGINEERING BRANCH OF THE MORADABAD DIvIsION.
44. Mr. Muhammad Azhar All. Will the Honourable Member for Railways
plense state the strength of the Muslim Contractors on the approved list of th

Engnicering Branch of the Moradabad Divisiap of the East Indian Railway
during 1940, 1941 and 1942, and what their strength is now in 1948? ’
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The Honourable 8ir Edward Benthall: The information asked for is not
available.

GRIEVANCES OF PILeRIMS TO ROORKEE DURING Urs Sharif oF PIRAN KALIAR.

" ‘43, Mr. Muhammad Azhar Ali: (a) Will the Honourable Member for Rail-
ways please state what restrictions were imposed by the Railway Department
on pilgrims to Roorkee during the Urs Sharif of Piran Kuliar this year? :

(b) What was the estimated gathering, and what was the actual gathering
thut {ruvelled by rail? . _

(¢) 1s it a fact that the intending passengers to Roorkee had to buy tickets
dor longer distances in order to reach Roorkee?

{d) What extra income was made by the Railway on account of this extra
-expenses incurred by the passengers in buying tickets for longer distances?

(e) 1s it a fact that tickets were not® issued from Booking Offices for Roorkee
aul so people were compelled to travel without™ tickets and thus had to pay
fine on their arrival at Roorkee?

(f) How much excess fare and fine charges were recovered during the
{L’rs Sharif? -

The Homourable Sir Edward Benthall: (a) A restriction was imposed not
by thke Railway Department but by the Government of the United Provinces
undor the Defence of Indie Rules, prohibiting carriage by rail to certain epeci-
fied stations of persons intending to take part in Pirun Kaliar mela at Roorkee.

(b) The number of passengers during the period of mela with restriction in
-operalion, was estimated at approximately 5,000. The actual number ot
‘passengers by rail, however, was about 12,000.

(¢) A large number of passengers evaded the restriction by buying tickets (o
stations bevond the restricted zone and detraining at Roorkee.

{d) Information is not available.” .

(e} During the restricted period-—-—13t]1 March, 1943, to 28rd March, 1948,—
tickets were not issued by stations to Roorkee except to persons who would
sutisfy the Railway Administration that they were going to Roorkee otherwise
than for the purpose of taking part in the fair. As at all times, passengers
detected arriving at Roorkce without tickets, were charged the fares and the
-excess charges recoverable under the Railway Rules.

(f) The total amount on account of excess charges so recovered from 12th
Muarch, 1943, to 23rd March, 1943, is about Rs. 2,500.

GRIEVANCES OF PILGKIMS T0 ROORKEE DURING Urs Sharif o Piran KALIAR.

46. Mr. Muhammag Azhar Ali: (a) Will the Honourable Member for Rail-
ways pleuse state whether it is a fact that no restrictions were imposed on
pilgrims to Hardwar during the various melas held in 19487

(b) What. various melas have taken place at Hardwar during this year (1948),
and what was the total gathering on each occasion ? )

() Are Government aware that the ordinary interests of the travelling public
belonging to the Muslim community are not properly looked after?

. ,{d) Is it a fact that during the return of pilgrims from Roorkee, tickets were
indiscriminately sold and no proper arrangements were made for the clearance
of passengers resulting in injuries to ladies and children due to overcrowding?

(e) I8'it a fact that the Railway officials were vindictive towards the pilgrims
because they had come contrary to the orders of the ‘Railway Administration

and so they treated them very harshly and denied them the ordinary facilities
like drinking water, ete. ? - )

ng; thﬂt was the total number of passengers who returned Ly rail from
(TR
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The Honourahle Sir Edward Benthall: (a) Yes.

(b) The melas held at Hardwar and the total number of passengers (in-
clusive of the vormul regular passenger traffic) ure given.

Name of Mela. Dates of Mela. Total r;l}smfﬂ_c i
. 1943.
Lohri and Makar Sankranti llt!l;:o 17th January, 10,600
3.
Bivaratri .. 1st to Tth Mareh, 1043 . Figures not avail-
. able.
Dikhauti or Baisakhi 12;-:;‘r to 18th April, 21,089
3.
Gurukul anniversary 23rd to 26th April, 1943 7,903
Dashehra Jaith . 10th to 15th June, 1943 ) 25,861
Sawan mela . . 17th July to 16th mela still not over,
August, 1943,

(Pooranmaushi Mela is held every month at Hurdwar but the gathering in this
ronnection is not considerable and figures of iraffic for these monthly melax are
not maintained.) ) )

(e) No.

{d) Tickets during the outward rush from Roorkee at the end of the mele
were sold in accordance with the availuble room on truine as sscertained .from
enquiries made over the Control telephone, in respect of each train.  Clearance
ot passengers was thus regulated and tickets were not issued indiseriminately.
No case of injuries on account of overcrowding came to notice and none has heen.
reported to the railwny authorities. :

(e) No. All reasonable amenities were svailnble ut the station. Drinking
water arrangements in purticular were adequate, 13 additionul waternen being
provided nt Roorkee during the mela pericd.

(f) The total ontward traffic from Roorkee from 12th March, 1943 to 28rd
March, 1943—the period of the mela—was 25,000 passengers.

PARTIES SUPPLIED WITH MACHINERY FOR CHEMICAL INDUSTRIES AND PRODUCTION
: OF POWERALCOHOL.

47. Mr. K. O, Neogy: Will the Honourable Member representing the Supply
Deparunent be pleased to refer to Starred Question No. 278, dated the 10th
March, 1943, and Starred Question No. 413, dated the 29th March, 1943, and
furnish a statement giving—

(n) the names of parties to whom the machinerv connected with the Chemicul
Industry is being nllocated, together with the approximate cost of such machi-
nery, and the kind of chemical expected to be monufactured in each case; and

~ (b) the names of the parties to whom the plant and machinery for the produc-
ti.im of power alcohol may have been supplied, together with the approximate
cogt of the said plant aind machinery in each case? '

The Honourable Dewan Bahadur 8ir A. Ramaswami Mudaliar: (u) No
machinery has yet been allocated to the Chemical Industry. The second snd
third parts of the question do not arise.

(b) No plant and machinery for production of power”alcohol has been supplied
to any firm. The second part of the question does not arise.

COMMITTEE ON PETITIONS.

Mr. President (The Honourable 8ir Abdur Rahim): I have to announce that
under sub-order (1) of Standing Order 80 of the Legislative Assembly Standing
Orders the following Honourable Members will form the Committee on Petitions,

namely : (1) Syed Ghulam Bhik Nairang, (2) Mr. M. Ghiasuddin, (3) Sardar
Sant Singh, and (4) Mr. N. M. Joshi. '

According to the provision of the same Btanding Order the Deputy President
will be the Chairman of the Committee.

’



STATEMENT OF BUSINESS.

The Honourable 8ir Sultan Ahmed (Leader of the House): May I be permit-
ted, 8ir, to makée n statement? The progress made with the current agenda
in the last two days bas been disappointingly slow and even allowing for the
fact that my Honourable Colleague thc Commerce Member has decided to defer
the moving of his Resolution on devastated areas to the next Session, it is clear
that if we adhere to present arrangements, little, if any, thme will be available
-on Monday and Tuesday next week for.the food debate. We understand that
the House ns a whole would be most averse to the relegation of the food"
debate to days later than Monday and Tuesday. We, on the other hand,
could not acquiesce in the deferment of outstanding items of legislative busi-
ness to days later than Monday and Tuesday. In the circumstances, Sir, we
propose to defer the discussion of the war situation from tomorrow to Wednes-
doy in next week and His Fxcellency the Governor General has indicated his
willingness to cancel the allotment of Friday in this week for non-official Reso-
lutionr and to allot Thursday in next week in lieu of that day. Consequen-
tially, we will proceed with the items on the current agenda tomorrow and on
Friday, and I would earnestly appeal to all sections of the House to co-operate
in securing such progress as will leave the whole or at all events the greater
parts of Monday and Tuesdav next week available for the debate on the food
position. Tn view of these proposals, T would request you, Sir, to direct the
House to sit on Wednesday in next week for the transaction of official business.

Mr. President (The Honourable Sir Abdur Rahim): I direct that on Wed-
nesday next week Assembly will sit to transact official business.

THE DELHI UNIVERSITY (AMENDMENT) BILL.

‘Mr. President (The Honourable Sir Abdur Rahim): The House will now
resume further discussion on the motion that the Bill further to amend the
Delhi University Aet, 1922, as reported by the Select Committee, be taken
into consideration. :

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, the complaint
has been made just now by the Honourable the Leader of the House that the
work in the Assembly is going on slow. : .

Mr. President (The Honourable Sir Abdur Rahim): I am sure. the Honour-
able Member will not make it slower.

Mr. Lalchand Navalrai: But it should be acknowledged that all that we
are trying to do is very essential; it is a very important piece of work. There-
fore, we should net be charged with anything. I can immediately make one
promige that T will not wiste the time of the House. I will curtail my speech
as much as 1 can and I will touch only on essential points. I have no inten-
tion of coming in the way of other Honourable Members who wish to apeak
on this very important measure. I should like those Honourable Members.
especially non-officials, who were on the Select Committee to come forward and
say how they have accepted all the propositions contained in this Bill.

. I was saying yesterday when the House rose for the day that mno opportu-
nity is given to the University to express its opinion on this Bill which intro-
duces all sorts of innovations in the present structure. Sinee then a promise
was made that it will be done. Today a pampblet was. put into my hands
which contains the opinions of the University of Delhi. From this I find that.
t_he University itself 15 in favour of many of the amendments that are embndied
in the Bil.]. I shall not deal with them now. They will come in their own turn.
But reading the minutes of the meeting of the Delhi University, T find that
they also say that the initiative for the appointment of the Vice-Chancellor
should proceed exclusively from} the University, that it should be at their ins-
tance and mot on the motion of the Chancellor.

Mr. President (The Honourable Sir Abdur Rahim): The Henourable Mem-
ber said all that yesterday.

{379 )
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.  Mr. Lalchand Navalrai: Now coming to the other question, namely, three
years degree course, I must say that I do not agree with what the University
says. I do not find here what actually the Court of the University said on
this Bill. I do find what the executive council has said. There is no doubt
that the executive council have agreed with the Government in giving a trial
for three years degree course. But allow e, Sir, to say that this opinion
is not frank. This opinion was influenced, rather they were cowed down by
higher authorities to give their assent to three years degree course. I have also
some experience of how opinions are obtained in the University. I have very
"bitter experience.

Mr. President (The Honourable Sir Abdur Rahim): | do not think the Hon-
ourable Member is justified in imputing motives to people who are not here to
defend themselves. N

Mr. Lalchand Navalrai: 1 only say why they huave given the opinion. I
am entitled to give my reasons why they have given such opinion.

Mr. President (The Honourable Sir Abdur Rahim): But the Honourable
Member is imputing motives.

Mr. Lalchand Navalrai: 1 say the opinion they have expressed is not frank.
Am I not entitled to d¢ so? '

Mr. President (I'he Honourable Sir Abdur Rahim): That is a differsnt
matter. ‘ -

Mr. Lalchand Navalrai: With regard tc three years degree course, 1 would
ask the House to give consideration to the practical difficulties in the way.
What is the present course? TFirst of all there is the Matriculation. Then
there are four classes in the College. First year—F.A., thep the Intermediaie
and then two years B.A. The change that is introduced now is the prepara-
tory course for one year and then threc years degree course. That again comes
to four years, just as it is four years now. They are changing the name of
Intermediate into preparatory. But the difficulty is this. At jpresent if a
student passes the Intermediate, he can get admission into the medical course
or the engineering course or the B.A. or B.Sc. course. What will be the
course left for the boys vho gets through the preparatory course? First of ull
he passes the matriculation, and afterwards he passes the higher standard. All
this will be in the school. When he goes to the college, he appears for the’
preparatory course. Then he remains for three years more to get a degree.
After this preparatory course, a boy cannot get admitted to the engineering
or the medical course, he can only go to the polytechnic courge which has heen
newly created in Delhi. After passing the prépasratory examination, if the boy
goes to any other University, he will not be considered to have passed the Inter-
mediate. I am told that Government is recognising the polytechnic course.
But this applies only to Delhi area and not to other Universities. If Gov-
erament say that a boy who passes the preparatory course in Delhi will he
admitted ‘to engineering, medical and other courses in other Universities, then
that is a different matter. Otherwise, the boys will be at a great disadvantage,
if they go to other Universities. Does not this disturb the whole system of
education in India? Cf course, if the boy after passing the preparatory comes
back to the Delhi University, of course there is no medical course here nor
engineering course. They will be taken only to the B.Sc. course. T <ubmit
these difficulties should he looked into. Tt is no use saying thig is a better
system than the prerent one.

The second point is this that all that the University wants to do in Delhi
it can do by retaining the intermediate clase under the present system and under:
the present law, and therefore that will be better because T do not find mmnch
difference except with reference to the preparatory ways of preparation between
the two systems. My subrigsion is that it is not necessary to make this
amendment in order to introduce the new thrde years” degree course, but evam
under the original clause of the Act thiv scheme can easily be introduced..
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Now when the Government of India originally proposed to the University
to consider the matter it never suggested that the Act should be amended
because it was believed (hat it could be introduced without any amendrnent.
1 hope I am correct in that. The present Vice-Chancellor came to believe that
it was necessary to abolish the intermediary examination and it is this that is
responsible for the amendment of this section, but even the proposed amend-
ment does not abolish the intermediate examination. For the purposes of
admission to a’ degree course, another examination for the purpose ig being added.

Mr, President (The Honourable Sir Abdur Rahim): What is the Honourable

Mgmber reading from?
Mr. Lalchand Navalrai: [ am reading my own notes. I think I am entitled

to make notes?
Mr. President (The Honourable Sir Abdur Rshim): Yes, as part of his

speech.

Mr. Lalchand Navaliai: The new three years’ degree course can be introduced
under the existing Act as follows. Admission to the.college can be made nfter
the matriculation exainination as at present. The college can have an exami-
nation at the end of the first year and the courses of study can be mdde com-
plete in themselves as at the University of Bombay. The students can then be
prompted to the next higher class in that university. The following three years
of college life can be organized on a single basis as is proposed in the Univer-
sity of Delhi with courses extending over three years. The University can
hold an examination aé the end of one year and call it Part I or the Interme-
diate, and then after two years further study a student can take his degree.
This would necessitalc the least dislocation with the existing organisation of
umivergity education all over the couniry and students can migrate from and’
to this university without difficulty. Nor will there be any problem of admis-
sion provisional or otherwise after the intermediate, which .in a number of
Indian universities is an admission stage to the courses. My object is thig that
the similarity between the two systems requires no amendment.

I will now proceed with one or two other matters with reference to the
statutes. The first amendment relates to the constitution of the Executive
Council and follows the reecommendation made by the university itself, namely
that the two Professors should be elected by the Academic Council and the
women co-opted by the Executive Council. This would reduce the number of
the nominations by the Chancellor. We have no objection to two ladies being
taken on in the university but what we say is this that they should not be
nominated. In these days nomination is not a proper way of doing things. Fur-
t}}:ez, hwg say let them be co-opted by the Academic Council and be members of
that body. ‘ :

Coming to the other point with regard to the constitution of the Selection
Committee, T think, and all colleges agree, that it is a slur on them to lay
down in a statute that a person elected by the Academic Council shall not be
connected with any: college. The existing statute gives each college reprcsen-
tation on the Selection Committee. It would be very wrong to say that there
should be 1o one taken from the other colleges. At present the system goes
on and T think it will be depriving them of the representation that they have.

There is a',snggqstmn-.tl}at teachers on the Staff Colleges be recogﬂisnd in
accordance with, their qualifications and what is being done at present is different.
Neither the Selection Committee nor the Executive Couneil should be carried
away by personal considerations. I believe some safeguard for teachers, is
necessary. It is not enough that ap appeal should lie to the Chancellor.

Then 1 come to the withdrawa] of the recognition of the colleges. Under
the existing“statute recognition cannot be withdrawn except with the approval
of the Court. As this 15 not proposed, the Executive Council is to exercise -
thic power. There shonld be some statutory safeguard that this power will not
be abused. It is not enough that an appeal should lie to the Central Govern-
ment. Thg least thut would meet the case is that the decision of the Execn-
tive Council to withdraw recognition be made by not less than by two-thirds
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of the majority. 1 have one suggestion here. I find that the question of
suzerainty of the authority over the university is being confined and given to
the Executive Council. Well, Sir, I do not like that. The Court should not
be ignored. The Court should be given the powers of suzerainty. The Court
should be the final authority on univereity questions. As a matter of facl we .
find matters’ of much less importance are given to the Court, ¢.g., the with-
drawal of the degrees nad diplomas. Is it that it is easy to get a decision from
the Executive Councii, or 1s it that the Chairman or the Vice-Chancellor seeing
that he has a few members to deal with feels that it will be easy for such ' a
provision to be made? Therefore, I am submitting that the Court’s powers
should not be reduced. May I show a justification for that? Under seetion 17
of the present Act, we find that the first authority that has been put down
by the Legislature is the Court, and then the Executive Council, the Academic
Council and the others. . it '

One other matter and I am done. Ii is the withdrawal of the degrees and
diplomag. Under the existing ordinance the services of a teacher in the employ
of the university can be dispensed with only by the decision of two-thirds of
the members of the Executive Council present at the meeting, and thiz is a
part of their agreement of service. It would be extraordinary if a college can
dismiss by a bear msjority as it is now proposed.

These ave the difficulties we have. Many more wilk come forward from the
other Members. As T said, T have no intention unnecessarily to go on and I
mean no slur or any reflection. I have only frankly stated things which hava
not heen sn stated by the university authorities.

Khan Bahadur Sheikh Habibur-Rahman (Nominated™ Non-Official): Sir, this
is an amending Bill regarding the University Act of an unfortunate province
which has been unrepresented in this House for a long time. I
belong to this province and since I am present here today it is my duty
to express wy views regarding this Bill. The motion before the House is that
the Report of the Select Committee be circulated for the purpose of eliciting
-public opinion thereon. 1 feel that it will be “delaying things and no useful
purpose will be seryed if we circulate the Bill for eliciting opinion. Honourable
Members of this House must be aware that there are three kinds of universities
in the country,—uffilinted, unitary and federal. So far as the Delhi University
is concerned it is federal, and I understand that there is no other federal univer-
sity in the whole country except Delhi University. Naturally, therefore, the
Act, statutes and ordinances of a federal university must be different from those
of the other universities in the country. '
« Mr. Lalchand Navalrai: How is it federgl? What do vou mean by that?

‘Khan Bahadur Sheikh Habibur-Rashman: Of course it is federal. Thereforc,
as I said, its statutes, ete., must be different from those of other universities;
and I therefore do not see any reason why the opinions of the other universities

_which are working on different lines should be called for. That is one ground
of my opposition to this motion. ;

12 NooN.

Sir, I wug not « Member of thix House when this Bill came up last time but
what I have gathered from the speeches of Honourable Members is that there
were several controversial points including four major points. One was regard'ng
the appointment of a whole-time salaried Vice-Chancellor, another with regard
to the three-years degree course, third with regard to additional four nominations
o the Executive Council and the fourth about the power of granting and with-
drawing recognition of colleges by the Executive Council. After going through
the Report of the Select Committee I feel that the members of that committee
have gone into all these questions irrespective of the fact whether they are
major, or minor, and they have made several amendments in the original Bill.
I therefore see no reason to delay this measure and circulate the .Bill for eliciing
opinion. T understand that this is a step which the Delhi University have
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_taken for the betterment und development of this university and I am sure

- Honourable Members will ngree with me that delaying the passing of this Bill

will mean delaying the betterment and the development of the university itself.

‘T therefore ‘request and appeal to.all Honourable Members not to oppose this
Bill for the sake of opposition or for the sake of delaying it. .

8ir, 1 oppose the motion. - .

Mr. J. P. Sargent (Government of Indiu: Nominated Official): Sir, I must
admit that I rise this morning in a somewhat ghaken condition to address this
House. This is partly due to the natural nervBusness of a very new Member
speaking in this Assembly only for thc second time but my agitation on that
account is less than jt would otherwise have been because 1 have a very lively
recollection of the kindness and indulgence with which T was listened to by
Members of all parts of the House on the previous oceasion. My second cause
for agitation arises from the spate of amendments which in gpite of the labours
of the Select Committee this measure has provoked. When I was listening
yesterdey to the Honourable the Mover of the ameindment for ecirculation
speaking so feelingly ahout the hardships of examinations and advocating so
.warmly the compartmental system:, I wondered whether he wus going on to
suggest that the amendments for which he himself is responsible should be
taken on the compartmental system. But my main teason for agitation is that
it has been suggested -both on this occusion and on the previous occasion when
this Bill was under discussion, and suggested by gentlemen who are not only
friends of mine-but for whose opinions on all educational matters I have the
highest regard, that the Government of India under the malign influence of
persons like myself, who may be suspected to know little and care less about .
the Indion system of education, is trying to rush through a measure, which
some people have described as reactionary and others as revolutionary, in an
ill-considered and hasty manner.

Now, 8ir, what are the real facts with regard to this? So far as I myself
am concerned, I hasten to plead guilty to the fuct that ever since I became
interested in Delhi University and in the Delhi reorganisation scheme the latter
has had my whole-hearted support; it has it now, and it will continue to have it

. whatever the fate of this measure may be, because 1 believe that we are
endeavouring to do in Delhi something which will not only be of advantage to
Dethi University but may also give s most valuable lead in regard to the future
development of uhiversity education throughout the whole of this country.

Now, 8ir, if the main principle, on which I wish to speak mostly, of this
reorganisation scheme and the principie which it ix the uim of this measure to
confirm, consolidate and..promote, namely, the three years™ degree course, were
an idea of my own, I should have great hesitation in pressing it against the
view of any Member of this House whom 1 know to be interested in the cause
of education. But without going into details I would only remiud the House,
as I did on the previous occasion, that the principle of the three years' degree
ocourse, which involves the gradual disappearance of the intermediate course,
has received endorsement 1 think from every competent body which has consi-
dered the question of university education in this country for the last 25 years,
beginning with the Calcutta University Inquiry Commission, better known as
the Sadler Commission, and ending gvith a comnittee which was set up in
1938 or 1939 by the United Provinces (Government to consider the organisation
of universities in that area. In between thesc two it has reccived consideration
on several occasions by the Inter-University Board, and in 1934 and 1989 by the
Uaxqrermtnes of -India Conference. It has also betn endorsed by the Contral
Advisory Board of Education. ' .

‘ I did for one moment find myself in complete agreement with my Honourable
friend Mr. Lalchand Navalrai and- that Wl:lls whgn he said thatythig was fn
important measure. It is an important measure and I hope that at any rate
those in- this HO}lse who know me would not suspect me of supporting an _
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educational movement which I realize as well as any one else is calculated to
affect the lives and prospects of hundreds of young men and women in Delhi
University and, if our example is followed as 1 hope it will be, thousands of young
men and women in this country generally. People may ask—und it is a very
fair question—why if this three years course -is so desirable, has it not been
introduced in Universities which are older and more firmly estublished than the
University of Delhi. There is a good reason for that, and that reason is implicit,
or explicit in fact, in a provis® which was adopted at the conference of Indian
Universities in regard to the introduction of this scheme. They said that the
scherie for n three years course should not be introduced unless the high school
systemn of the country could first be reorganized. That is an obvious necessity.
,As has been pointed out in this House, the object of this change is to raise
and not lower the standard of Universities, and unless it is possible to do in the
high schools the work which is at present being done in the first year of the
Intermediate course and, we hope, ultimately in the whole of the Intermediate
course, instead of raising the standard of your Universities you will be lowering
it. Now, I am quite aware that the question of the re-organization of the h'gh:
schools presents a serious problem, not merely of organization but also of finance
in certain areas and I have reason to believe that these problems have made:
people hitherto hesitate to undertake this tremendous task.

Mr. Lalchand Mavalrai: We wint to hear on that.

Mr. J. P. 8argent: But in Delhi we are in a position to re-arganize the higlr
schools and it is actually being done at the moment. Therefore, if we con
fulfil the condition precedent and carry out the idea which has received universal
commendation, in educational circles, it seems to me that we are doing s good.
thing rather than a bad one.

Reference has been rhade to the views of the Delhi University or its three:
principal bodies ; which were before the Select Committee und, 1 think, Members
who have seen them will say—I am not myself going to tuke up the point us
to why they arrived at these conclusions; I did not myself suspect that any
undue pressure was being brought to bear on myself or other members—that,
generally speaking, the University bodies ure in agreement with this proposal
of the three years course and have endorsed it, atledst with divergent opinions
on two matters which are matters of detail, although extremely important—I
refer to the method of selecting a wholetime Vice-Chancellor should the .need.
arise and also the question of the method of granting recognition or withdrawal
-of recognition to colleges. Apart from those matterse about which T will say
nothing as they will presumably come before the House in conmection with the-
amendments tabled on those particular points, the University have endorsed.
the proposals contained in this measure as useful to the carrying owt of the re-.
organization scheme on which they have already entered.

Now, B8ir, it may be suggested, and J think it has been suggested, that it
was quite unnecessary to embark upon an important chgnge of this kind which
might turn out to be to the detriment of a flourishing institution which has been
doing excellent work in the educational field. My Honourable friend, the Vice-
Chancellor of Aligarh University, referred yesterday to the importance of inspec-
tions of Universities being.carried cut fr8m time to time. I need hardly say,
I agree with him and it so happened that shortly after my wmrival in this country

was put on a committee for inspecting the colleges of Delhi University. That
Inspection is provided for under the Statutes of the University. 1 may say
that during the course of the investigation we came across certain facts in
connection with the administration of certain colleges which I am sure would be
most disconcerting” to all people interested in education if at this late stage
T thought it desirable to refer to them. This 1 certainly do not propose to do
in view of the changes for the better which have already taken place in the:
general ‘administration of the colleges, but it certainly left me, as T am sure:
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it left my colleagues, under no doubt tbat certain changes in the general consti-
tution and arrangements of the University and colleges were called fcr in the
interest of everybody concerned. Another matter, about which most of those
who have sat on the bodies of Delhi University for the last five years have been
left in no doubt, was that the University was, in fact, very largely dominated—
I won't say by the colleges—but by certain colleges, and I have heard Honour-
able Members of this House call attention on more than one occasion to the
necessity for so altering the constitution of the University that all the colleges,
and not only one or two, should have an equal voice in its general management..
Now, Sir, in obedience to the suggestion which was made, I will endeavour
not to be longer than T could help, and T will not attempt to say much more-
on the question of the general merit of the main principle of the re-organization
scheme, which has been the primary cnuse of this Bill—that is the introduction
of the three years course.

It may however be asked why, in any caxe, is speed necessary. Well, I
myself think that this has alreudy—I expect that some Members will not agree—
received the full consideration which a measure of this importance deserves.
But there are other reasons why it seemrs to me that if it can be shown that
reasonable consideration has been given to this Bill, it is desirable and important
that it should be brought into operation as soon as possible. I am not anxious
at all .to make personal references, but, as you know, I have worked in close
co-operation with the present Vice-Chancellor in connection with the changes
which have been taking place in the University. The present Vice-Chancellor—
whether we agree with his views or whether we do not—I think everybody will
agree, is devoted heart and soul to the interests of the University. In spite of
the fact that his term of office as Chief Justice in this country has expired, he-
is staying on here in an entirely honorary capacity solely in order that he may
see further on its way this re-organization scheme in which he has such a keen
personal interest. But. Sir, he is not likely to be at our disposal indefinitely
and if this measuve is endorsed, then I feel that even the opponents of it will
agree that theére is no one in this country more likely to carry it to a successtul.
issue than the present Vice-Chancellor. ' ,

Theu, Sir, there is another factor worth considering. Reconstruction in the
post-war period is in the air—and certainly it has been in the air in my office
now for a vonsiderable number of months—and it seems to me that in any scheme
that we may prepave and submit for the consideration of the appropriate autho-
rities, it is extremely important that we should be able to point in fact to u
measure of referm in University organization which has already, as T have said
hefore, received general commendation in principle, from persons interested
in the future welfare of our Universities. It would very much help—for as all
people know & practical example is worth a great deal more than mere precept,—
if in- suggesting ideas for reconstruction to Provincial Governments and others.
concerned we can point to the fact that an experiment in carrying out the idea
of the three years Course together with the necessary re-organization of high
schools is actually in operation in the eity of Delhi. »

Then, Sir, there ie a third reason, which again is a personal one. T feel &
very considerable responsibility that Government on my advice have given & .
good déal of money already to enable this scheme to be put into effect and will.
T hope, circumstances permitting, give the additional funds which we estimate
as necessary to carry the thing to fruition. My Honourable friend, Mr. Lalchand
Navalrai, .vesterd.ay spoke sternly and it seemed to me _almost indignantly.
about the expenditure of money during war time on educational purposes. I am
quite sure th.at- his apparently indignant manner was only au endeavour to
congeal his kind heart, because unless he happened to vote against it, about
which T have no knowledge, the provision of this extra amount which during
the last four years have increased the grant to the Delhi University by 150 per
cent. and the grants to colleges by & similar sum_ has received the approvad
of this Assembly.
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M. Lalchand Navalrai: I have never objected and I will never object, but 1
will see how you will be able to get this amount.

Mr. J. P. sargent: Government have provided this amount and I say that
we hope to provide more and I shall make no apology for using whatever influence
1 possess to persuade the Finance Member, the Standing Finunce Committee,
this Assembly and the Government of India to provide money for useful educa-
tion even in war time, for I feel, and I am sure most of vou feel, that it is the
vounger generation which will be called upon more than ourselves tc repair the
ravages of the last 4 or 5 years. : '

Haviug said so much already, perhaps I may have your indulgence if 1 turn
for a minute to some of the detailed issues which have been ruised in the course
of this debute. But before dotng so, I should like to try and. allay some unneces-
sury fears which have been expressed both in this House and outside.in regard
to certain aspects of this Bill. T have been told that we are reverting in this
measure to the idea of u unitary university, which found its place in the
preamble to the original Act, hut which has never, in fact. been the character
of the Delhi University. I cun only say that, so far as 1 know,—und T ean
speak for myself at any rate and the Vice-Chuncellor in this matter—this idea
is entirely erroneous. e both belong to a certain university for which, in
spite of its reputation as the home of lost causes, we both have a great veneration
and affection,” and if there is anything that is less representative of
the idea of a unitary ‘university than the TUniversity of Oxford, or as I
believe my Honourable friend, Dr. Sir Zia Uddin Ahmad will agree,
than the University of Cambridge, I should be glad to have it pointed
out to me. It has also been suggested that by proposing to repeal section 7,
sub-section (2) of the original Act, by which every teacher of the univer-
sity must be attached to a college, we aim at creating two classes of teachers
within the university, a university class of teachers and a college class of
teachers, the interests and status of the former being superior to those of the
latter. There again I can only say that nothing I am certain is further from
the intention of the university scheme than that. In fact, some Members pre-
sent will know that the object of the reorganisation scheme us well as the object
-of the conditions which were imposed in connection with the incrensed Govern-
ment grants to Colleges have been to ensure superior salaries, supeyior condi-
tions. of service and closer contact with the university to the tenchers of the
“Colleges. In fact, every teacher of a college who is recognised for our grant
must in future be a teacher of the university also, and I know it is the hope
that with the increased standard which better conditions will produce, the
-college teachers will increasingly be selected for the major academic offices of
the university for the Readerships and we hope sometimes for the Professorships
also. Therefore. the idea that there is any object in this Bill to create a cluss
-of university teachers who have no interest in the colleges, who regard them-
selves as superior to the college teaehers and who will annex the plums in the
university at the expense of the college teachers is a complete illusion. It is
‘the desire, at any rate, of the present Vice-Chancellor, it is certainly the desire
of myself and many of my colleagues on the university bodies that the dis-
tinguished men we are now appointing as professors and readers in the university
should be attached to and should feel that they have a real personal interest
in the colleges of the university. That is the practice of myv own university, it
is the practice, I believe, at Cambridge University, and I am quite certain that
the attachment of professors to individual colleges is not only good for.the
professors but it is extremely good for the standard of scholarship in the colleges
themselves. I should like to state that, so far from wishing to alter that
practice, we in fact wish to emphasise and enlarge it. The difficulty as it
stands of seeing that every teacher must be attached to a college will, I think,
be quite obvious. There will be some cases where a teacher may not perhaps
Aesire to he attached to a college. Teaching in science and law ir slready
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undertaken by the university, A wmore important factor is, thut if university
teachers are to be attached to the colleges, they must be fairly distributed over
all the colleges. And [ nceéd hardly elaborate the difficulties that might arise.
For instunce, when the next professorship fell vacant and it might be in.
Sanskrit, while the turn to have a professor attached might be that of Anglo-
Arabic College. Granted the right inteution, the obvious advantage of the
method proposed in the Bill for dealing with a matter of this kind will not, [
think, need any further commendation to this House.

There is perhaps one other possible source of misapprebension, o wiich
reference has already been made. The Select Cowmmittee, in recommending
particulurly the constitution of the selection of the committee for the rocog-
nition of college teachers us teachers of the university huve Stggested that the
members of that comnittee should not be connected with any college. I
huve been extremely distressed tc hear that uny of my colleagues on the
stufls of our colleges should regard that us in any way a slur on themselves.
it is quite clear thut in such u matter where the”interests not mcrely of indivi-
dual teachers but also of colleges ure concerned, you must have all the colleges
represented on.a committee of this kind or none. The Belection Committee,
us the Delhi University Enquiry Committee of 15 years ago,pointed out, to
discharge its function efficiently, Jnust be u reasonubly small body, and it was
falt, and | an quite sure that the opinion is gorrect, that if it was a question
ot having ull the colleges or none, it was better to have nome, because other-
wise the body would be an unwieldy one, that being so, it-was desirable in:
the interests of public confidence to make it perfectly clear that the Selection
Committee ‘would be u body unconnected with any college. Whether that
decision is right or wrong | do not propose to.argue now, but what I do wish
to make clear is that there was no reflection of any kind intended on any
member of the staff of any college in the university.

Now, $ir, with fegurd to the university itself 1 do not attach uch import--
ance to educationul nomenclatire, but we do uim ut steering the middle course
between the two main types of university in this country at the wuoment,
that is, the unitary type and the affiliating type. If my Honourable friend.
who spoke last would prefer to call it u Federul university, I am quite pre-
pared to fall in with his views, but the point 1 am anxious to make is that the
university we have in mind is something between the unitary type on the one
hand und. the affiliating type on the other. My learned friend, the Vice-
Chancelln of the Aligarh University, no doubt regards this as  an  anacwic
idea since he presides over a university which is entirely unitary, where the
university itself is supreme and where I have no doubt the word of the Vice-
Chancellor is law. On the other hand, I think that my other distinguished
educational friend in this Assembly, Dr. Banerjea, who is accustomed to those
greut open intellectual spaces which are known to the world as the Calcutta
University, will probably feel that our object is to shackle academic freedom
in the bonds of authoritarianism. Where two such distinguished educationists
differ so widely, I think we are on safe ground if we steer a middle course
between their opinions. .

The Honourable the Mover of the amendment for circulation referted
vesterday to a very important point, on which he has my entire sympathy.
But my Honourable friend, Mr. Chatterji, whose speech by its clearncss
and conciseness T can safely ssy delighted all Members in this House, has
given an answer to that particular point. All of us who look forward to post-
war prosperity in this country realise that the development of technical
education must be a most important factor in bur educational arrangement.
As Mr. Chatterji has pointed out, we have established i Delhi a technical
institution of the first rank. I say of the first rank advisedly because it is
of the first rank already, although it has been only in cperation for a year or
two. We hope it will go on. from strength to strength and I visualize that
in front of that institution may lie the same path which has been followed by
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distinguished technical institutions not only in my own country but in many
other parts of the world and that ultimately if Delhi University, as I have no
doubt it will, should think it desiruble to establish 8 Faculfy of Technology, it
will look to the Delhi Polytechnic in that capacity. As Honouruble Members
‘know, probably one -of the outstanding technical institutions in England is
ithe Manchester College of Technology and the Manchester College of Technology
«constitutes the Technological Department of Manchester Uuniversity. [ am
-only expressing a personal opinion here but I wish to ussure Maulvi Abdul
*Ghani that this question of technical educurtion is not in any way ruled out,
‘but is in many ways encouraged by the proposal which is now before us.

I wish to refer to one other point, because it is un important one und
‘because 1 quite uppreciute the feelings of uneusiness which Members of this
House may feel on this point. It is the question as to the arrangements, if
“this change is introduced, which will have to be made to absorb into the new
svstem of the Delhi University students coming from outside or to facilitate
the entry into other universities of students who have had their preliminary
education in the University of Delhi. That admittedly is .u complieated
‘husiness and it can only be carried.through with good will on both sides. As
soon as, by passing this Bill, you have put the university itself in a proper
positton by adopting eclause 11 of the Bill amending cection 36 of the Aect,
“which requires as o condifion of entry to a Degree cuurse in the Delhi University
the possession of an Intermediate certificate, the Intermediate Course will no
_ longer exist and the Delhi University would then be m a position to approsch
the other universities with regard to reciprocal arrangements which will faci-
‘litate the transfer of students. It seems to me that there will be two categories
of students in each case. If vou take the students coming from other univer-
sities to Delhi, some of them will possess a matriculation certificate which, of
course, is in principle at any rate one year below the new higher school corti-
ficate of the Delhi High Schools Examination Board which will adinit to the
three year course. Now those students can either enter the 11th class in one
of our organised high séhools or they can enter the preparatory coursc in the
Delhi Universitv, so long as that may continue. In any casc they will lose no
‘time. But so far as the degree course is concerned,.students coming from
other universitiev with an Intermediate qualification, will, until we raise the
standards of the Delli schools to the Intermediate level, in principle, be
-one year in advance of the normal students entering the three years course of
the Delhi Universitv. T believe, and T have very good authority for saying
this, that the Delhi University will be prepared to admit such students into
“the second vear of the degrece course. That, T think, will cover those two
-eategories without unfairness to any one.

Now, Sir, with regard to students going from Delhi who possess the higher
schodl certificate of the Delhi Board. which will be the matriculation for the
‘purpose of the new three vears course, we are hoping that as an act of recipro-
city universities elsewhere will be prepared to admit those students into the
second year of their Intermediate courses. With regard to the other category
-of students moving from Delhi, arrangements will have to be made for those
who after passing the 11th class take the pre-medical course of one year in
the DUniversity or the pre-engineering course of one year at the Delhi Poly-
technic to be admitted on completion of their courses to the degree classes in
‘the medical or engineering colleges elsewhere. Here again, we hope that
‘reciprocity will take place and that those students will be regarded as having
the necessary qualifications.

I have no reason, Sir, to be pessimistic about the question of reciprocity,
‘becanse I think I am right in believing—and T have a good deal of reason to
believe so that universities up and .down the country are watching what we
are doing in Delhi with sympathetic interest and in many cases, I think,
with a tinge of envy and sinee they have all committed themselves to the
-principle of this course, it is Teasonable to assume that they will not take up
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an attitude of opposition, purticularly when we are currying out ‘the very thing
which they have thewselves commended. Once the University is in u posi-
tion, having amended its own Act and statutes, to regulurize its own condi-
tions of admission, which is one of the reasons for the promotion of this Bill,
it will then be in a position—as I know it is its intention—to make proposals
to other universities. I hope that the fear expressed by 1wy Honourable

friend Mr. Chatterjee that retaliatory legislation might be necessary in this

instunce will not actually mnaterialise.

Now, Sir, I have only one or two more words to say. I was concerned to
hear the Honourable the Vice-Chancellor of the Aligarh University express the
opinion that the logical outcome of this scheme would be the abolition of
the Delhi colleges. | see no reason to share any misapprehension of this
kind. Why should it lead to such u result? As a matter of fuct, we have
improved the condition of the college teachers. We have given them re--
presentation on the governing bodies of their colleges: without disturbing the
niajority representation of the bodies which have hitherto carried on those
colleges. We have carefully discussed this with the representatives of colleges
with a view to avoiding the creation of uny ill-will between their teachers and
thernselves. We have by increased grants improved the conditions of service
and removed n lot of the causes of ill-will which have hitherto existed. Then
again, under the new system, we are looking forward to an increased era of
co-operation between the colleges and the university. In the system which
we lhave outlined, whether it is & federal university or not, we have the con-
veption of a corporate unity, of a place where the university is mistress in
its own house but where the colleges are honoured and responsible members
of the household to whose views the gravest consideration will be given when
#ny questions of importance or otherwise arise. 1 can see no reason why the
chunges proposed should not promote a great and happy future for the
University of Delhi, provided that all concerned are prepared to work this ex-
periment in the right spirit. After all in all educational and other matters,
this questicn of attitude, this question of spirit, is the fundumental fact. We
huve had opposition to this scheme and T am very glad of it, because during the
four years during which the reorganisation acheme has been under considera-
tion, our critics have shown us many ways of improving it and I hope we have
not been too foolish not to benefit by it. But once a decision has been reached
und once the ship is launched on its voyage, we cannot look for success unless
we have the help of all those who, having expressed their opinion without
getting it accepted, still find themselves members of the University. T hope
that their co-operation will be ensured. T have reason to hope that it will.
At the same time, T do hope that no people, however much they may disagree,
will endeavour to sabotage the experiment once it has been seriously launched.
In fact, T want to make an appeal to all concerned to give this a fair trial.
Let us go forward in hope, keeping our eyes fixed on the vision of an All-India
University of the very first rank. I may not know much about education and
T may know still less about India, but T know enough to say this with confidence
that about education above all other matters and in India perhaps more than
in any other country the old maxim remains true that the letter killeth but
the spirit giveth life.

Dr. 8ir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): May I ask one question about the migration of students from
Delhi University to other Universities? Whatever the Honourable Member
bas said today was just the same about which T felt apprehensions vesterday.
If he reads clause 11 with section 80 of the Act, he will find that those things
do not convey the same idea as the Honourable Membér has been pleased to
place before us today. Will he bhe willing to add a proviso after clause 11 to
make this point clear. e said clearly that the Intermediate examination of
other Universjties will be equivalent to scocondary higher education, which

means that clause 12 of other Universities will be equivalent to clause 11 of
the Delhi University.
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Mr. President (The Honoursble Sir Abduy Rehim): The Government will,
I suppose, consider the suggestion. ’

. Bir George Bpence (Secretary, Legislative Departinent): I move thut the
question be now put.
. M M. Ghiuu_ddin (Punjub: Lundholders): Sir, 1 can quite —see the
lmpatience on the part of some Honouruble Members, cspecially Honourable
Members to my left, to shut us all up, but I do hope that as this is'a very impor-
tant measure, all sections of the House will be given & fair hearing. 1 am the
first speaker who has had a chance to speak from my Party and I do think that
it is not right that an attempt shounld be made to shut the Members up. I pro-
mise that 1 will be very brief and 1 do pot intend to take more than u few
minutes of the House. .

Now, Bir, coming to the Bill, 1 wish the Honourable Members of this House
to judge this motion only from one point of view, namely, whether any useful
purpose will be served by postponing the consideration of the Bill and sending
it again for public opinion or is it at all necessary to do so? The only way I
want the Honourable Members to judge this measure is whether it is an im-
provement on the existing state of things or not. If it is an improvement, then
my submission would be that it should be passed us soon as possible and no
time should be lost. The Honourable the sponsor of this Bill does not claim
that it is a perfect thing, and, speaking for myself 1 do not think it is perfect.
But is there anything perfect in this imperfect world? It would be a sad day
if & Bill was passed which was thought to be the last word and our energies
could not make an improvement upon it.

Now, I will refer to a few improvements thut suggest themselves to me in
this Bill. One is sbout the appointment of the Vice-Chancellor. This Bill
opens the door for the appointment of a permsanent Vice-Chancellor though it
does not make it obligatory. It is « thing which is prevalent in many univer-
sities where they have a paid Vice-Chancellor. And as fur as I con see, the
method of selection is very good. As a matter of fact, better men thun wyself
bave said so. I am referring to the Honourable the Vice-Chancellor of the
Aligarh University whose opinion on matters like these is respected and rightly
respected by everybody. Even he appeared to approve of this new iethod and
the proviso whereby we can have a permanent Vice-Chuncellor. There are times
when one cannot get the services of a public man. 1f they ure not paid,
naturally they cannot give the whole pf their time, however eminent they may He.
In that case, it is necessary to have a permanent Vice-Chancellor, and after a
great deal of experimenting in the Punjab, this thing was introduced.

But there is one majter over which 1 myself respectfully differ {romn the
Honourable the Vice-Chancellor of the Aligarh University. He suid that the
recognition of teachers will give undue power of interference by the Delhi
University in the managetnent of the colleges. Those Honourable Members who
had the honour of sitting on the Select Committee know the nnmerous repre-
sentations they received from the low-paid professors of the Delhi University.
It is no secret that some of the college authorities are treating their staff in a
most shameful manner. These people are under-paid and they nre supposed to
work hard and to give up their position and all thgt. Besides, their tenure of
office is not secure. Now, Sir, as my Honoursable friend Dr, Banerjea and other
persons who are in the profession of education know, no person can do any justice
to teaching unless his mind is easy from the financial worries and he knows that
his tenure of office is secure. I welcome this idea thgt the Delhi University
should have a right of interference in the matters of colleges to sce that justice
is done to those who are rendering a great service. The Government of Tndia
have a Department called the Department of T.abour, where our Honourable
friend Dr. Ambedkar looks after the interests of the labourers and he has a right
40 interfere where he sees that the employers are not doing justice to their
emplpyees. T plead on bebalf of these black-coated workers and T think they are
badly paid and they might with justice be put under our Honourable Member for



THE DELHI UNIVERSITY (AMENDMENT) BILL 391

Labour. I do hope that the University authorities will interfere in matters like
this and will not grant recognition to colleges where they know that the learned
men of the colleges are put on what in labour parlance is called the starvation
wage. This is one improvement and 1 hope this improvement will be put in force
as soon as possible and 1 hope this House will not take 1nore time than is
absolutely necessary to put this measure through on that account.

There is another little matter which I consider important and it is the repre:
sentation of women on the Delhi University. I know that the thing is not very
satisfactory «in this regard according to the Minute of Dissent signed by Mrs.
Ray. In her opinion the method of nomination by the Chancellor is not right and
it should be co-option by the executive council. This is a matter of opinion. 1
attach & great deal of weight to the opinion of my Honourable friend Mrs. Ray.
I know how keenly she feels the interest of women, we all know that, but this js
a small matter, the first and foremnost thing is the opening of the doors to women
and once they get in, we can see what method is the best, nomination by
Chancellor or co-option or election or any other method. But this a very good
principle and I do hope that it will be adopted. I hope that by these few. points
I have shown that the Bill is an improvement on the existing state of affairs and
therefore it should be taken up without delay, and if it is not perfect, as I am
sure it will not be perfect, nothing is perfect, then surely an amending Bill could
be brought forward either by private Members of this House or by the Govern-
ment and the defects can be remedied.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural) : What
do you mean by private Members?

Mr. M. Ghiaguddin: It is a well known parliamentary expression. It means
non-ofticial members as opposed to officials belonging to Government. Therefore 1
say that this Bill should be taken into consjderation and passed as soon a8
possible. If there are defects, they can be remedied later on.

Nawabszada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divi-
sions: Muhammadan Rural): Mr. President, I welcome the second excursion
of my Honourable friend the Educational Adviser to the Government of India
into politics. He is essentially an expert. I wish he had been an expert with
more of politics in him. Politics has been defined, Mr. President, as the science
of Government, and a Government to be efficient should always be practicable.
Sir, my Honourable friend Mr. Sargent while speaking on the motion for refer-
ence of this Bill to the Belect Committee in the last Session said: ‘‘it is fair to
admit and I bave always had this lightly on my conscience that any builder
should begin from the foundations. In Delhi, however, we decided to rebuild the
house from the roof, for what I hope are good and satisfactory reasons’’. 8ir, this
is an admission of the haste with which the Government have launched this
measure of reforms. I wish his advice to the Government would have been to
follow the path of wisdom.. Mr. President, experis are always full of their own
ideas. They are obsessed with their own notions and they do not look at practical
side because of their, to quote another expression of my Honourable friend Mr.
Sargent, ‘‘egotistical’” mind. That, Sir, is the trouble with the present
measure. My Honourable friend Mr. 8. C. Chatterji, whom I should like to
corpliment on- his speech, said yesterday that I had given my support to the
three years degree course to be tried as an experiment. I still hold that view. I
am willing to be guided by the opinions of experts where a certain policy is con-
cerned, but I refuse to be guided and I refuse to suspend my judgment where
the question of giving practical shape to that policy comes in. As has beev
pointed out, the opposition of this House to the passing of this- Bil]l in the form n
which it is_today, at least our objection is not to this measure of suggested
reform in University education, but it is to the haste with which this reform is
;r;?fx:ld?d to be carried out. Let me tell you, Sir, that the best of reforms have
trij o t:)" "111;? past because of excess of impatience on the part of those who have
tried to achieve those reforms. My Honourable friend Mr. Tyson while spesking
in the last Session on the motion for ciroulation of this Bill for eliciting public

\
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opinion, stated, ‘‘we have embarked in the case of the University of Delhi on an
educational experiment which is intended to give a lead to the Universities of
1ndia and 1 do not understand how opinions relating to considerations in other
educational centres would be particularly helpful with respect to this Bill.”” 1f
I may point out Mr. President, this is a.very wrong impression which my
Honoursble friend Mr. Tyson has. This scheme can never succeed urless you
have the co-operation and good will of other Universities in the country. It is not
right to suggest that this is 8 matter which is confined entirely and solely to the
province of Delhi. I would show in a minute by giving facts and *figures that
already this haste with which this scheme is being pushed through is retarding
the progress of University education in ‘Delhi Province. The Governient, I
fear, have not really taken the trouble of finding out how best they can achieve
the co-operation and good will of the people with regard to this matter. The
scheme has been introduced in the University of Delhi thig\year. Because of this
haste, University education in Delhi has suffered. I am not quite sure whether
the Honourable Educational Adviser is in possession of these figures or not but I
would, for the enlightenment of the House, like to quote certain figures with
regurd to admissions in all the colleges that are affiliated to this University. T
have collected the figures from five colleges, men’s colleges where education is
given in higher studies. -

In the second year class which is equivalent to the preliminary class of the
rew three-years degree cousse, in the previous year there were 791 bovs and tlis

1 €8T there are only 257; in other words, after three years for B.A. the
‘" boys who will sit for examinations will be out of this 257, whereas in
previous years the number used to be nearly 800. Then, Sir, in the first year
class the admission to these five colleges in the previous years used to be in the
neighbourhood of 800; in the preparatory class this vear the admissions have been
only 359. 1t may be pointed out by my Honourable friend the Educational
Adviser that some boys have sought admission ip the secondary high schools. I
have not ignored that fact arid T have got figures here that I have colleoted from
14 secondary high schools in Delhi; T have not been able to get figures for two
high schools. In these 14 high schools the number of boys that have been ad-
mitted so far has been only 206. This shows that this haste in the enforcement
of thiy three years’ course without making a proper plan has adversely affected
university education in the province of Delhi. Sir, a person with an uncharit-
able mind would accuse Government of having deliberately launched upon a
policy which is intended to discourage higher education in this province; but I
on my part-do not accuse the Government of deliberate action for this purpose
though T do suggest that this retrogression in hicher education has been the out-
come of the haety action which Government have taken in this matter. It is an
udmitted fact that a large number of students from Delhi have gone and sought
admission either in the Punjab University or in Aligarh. '

My Honourable friend Mr. Chatterji, another expert in educaton, brushed
uside unceremoniously the question of migration of students from one university
to another. He said this is a matter which the university can tackle. This is as
1 have shown how the university has tackled this matter and this is the state of
affairs in the University of Delhi today. Therefore when we pressed this matter
last time and are bringing forward again a motion for circulation it is not because
we are unsympathetic to the measure of reform which is intended to be introdured
but because we feel that to give practical effect to this reform and to make it a
success ib is necessary to examine it from all points of view and to get not only
the co-operation but the good will of all the other universities. My Honourable
friend Sir Zia Uddin Ahmad pointed out that to describe the province of
Delhi as a province,which is cut off from the rest of India is not quite correct.
Delhi today is the capital of India and its population is no longer confined to the
people who are actually residents of Delhi. There are a very large numnber of
people who are employed in Delhi in one profession or another who are always
moving from province to province; and this situation that has arisen, this fall in
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the number of students in the university is due to the fact that those parents who
are in Delhi and who are not quite sure how long they .ure going to be here are
uervous as to the future of their sons und wards. My Honourable friend Mr.
Sargent,—I1 welcome that statement of his,—has suggested that certa}n measures
wil] be taken which would make it easy for the students tg seek adugssxog from
Delhi University to other uriversities and vice verfa. But 1 submit, Sir, that
before embarking on this measure they shouid huve secured that concession from
the other universities. 1t is not satisfactory tor the students who come and study
in this university to remain in the air with regard to their future. Mr. Sargent as
an expert in education may be able to build a house without any foundation even
on sand and have it hanging in the air, but a student who has to think of his
future cannot afford to try this experiment. Therefore I submit that Government:
were wrong and were obsessed with their own idea during the last session when
they opposed the motion for circulation, and they would be equally wrong if this
time with their automaton votes they defeat this mnotion and leave the position in
the state in which it is now. .

My Honourable friend Mr. Chatterji suggested,—and here 1 wish to invite the
particular attention of the Educational Adviser,—that Government had placed
large funds at the disposal of the university to distribute to the colleges. I am
not quite sure what the extent of that fund is but I have a feeling,—and I hope
my friend will correct me if 1 am wrong,—that the Educationa]l Adviser has not
received that amount of money from Government which was expected u year
ago; and I will give one concrete instance. In the rules for grants-in-aid that
were supplied to the various colleges when the opinion of the governing bodies
was sought it was stated that the number of students to each teacher would be
from 12 to 20. Now I happen to be closely connected with one of the small col-
leges. We made our calculations on that basis and we found that if Government
were going to give us a grant on this basis we could undertake this new burden on
our shoulders. The decision,—and I only hope it is not a final decision of Gov-
ernment,—is that now the proportion will be' one teacher to every 20 students.
Now this is a device, M. President, to save some money because the Educational
Adviser, has not received that amount of money from the Government which was
expected, when this scheme was launched. Now I submit for your consideration
and for the consideration of this Honourable House, how do the suthorities expect
a sma’l college to run like our college, the Anglo-Arabic College with about 200
students who will be admitted for this three years’ course with ten teachers? If
thie college is to maintain its position as it is today, then it cannot do so unless it
has at least fourteen teachers, and we have today on the staff at least fourteen and
one Principal. Now, Sir, what would be the result? The result would be that this
college which has been struggling to rise to the standard of other colleges will
become a third rate college. My community is a very poor one. It cannot afford
to fork out money so that those sitting in authority may try their experiments.
We were assured—and T am referring to this because my Honourable friend Mr.
Tyson, referred to this in the last debate that we had—at that meeting which- was
held at the then Education Member, Mr. Sarker’s house, that as far as the fin-
nnces of the colleges were concerned, the Government will see that they are not
In ‘& worse position than what they are today. So I submit, Mr. President, that

what Mr. Chatterji has suggested i tl i
o oy Chatte !{ uggested is partly correct. I dare say if the Government

7 A position to place a larger sum of money at the disposal

.:Educat‘lonal Adviser, he would be able togsee, that the colle‘zes did not {;ecomoe;f lfalzi:s3
in quality but would be better than what they are today. Therefore, Sir, all these
are dmz;tters which need very careful consideration. All these are matt’ers which
x%% ]t ég}rlough ]fnqmry and it is for that purpose that my honourable friend, Mr.
nbleuHquszm' as moved thig motion for circulation, which i§ before this honour-

Sir, my Honourable friend Mr. Ghiasuddin I i ite fai
» _ ! . ,» I am afraid, was not quite fair to
:}]:e governing bodies of all the colleges when he made a sweeping stagement' that
ese bodies were treating their staff in a very bad manner, .
Mr. M. Ghiasuddin: T did not say all.

-
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Nawabzada Muhammad Liaquat Ali Khan: There may be, there are, black
sheep in every fold, but let me tell you, because I can only speak from personal
experience, that as far as the governing body of our college is concerned, I make
bold to say that during the last three years that I have had the honour of being
associated with that body not a single instance can be brought forward, and I
-ehallenge anybody to bring forward a single instance where any member of the
“staff has been treated unjustly. On the other hand I can give instunces where
the members of the staff have let us down. 8ir, any governing body which wants
that the institution over which it has control should function satisfactorily must
have the full co-operation of the members of the staff and it must see that justice
is done to every individual member of the staff. There may have been some cases,
one or two, where perhaps a governing body may have treated its members of the
staff unfairly, but on the whole I can say that the members of the staff of the
colleger of this universily have really nothing to complain about. ’

Now, Sir, this scheme of the Government has put a very great burden omr the
colleges. It has prescribed certain scales of pay and certain grades for the various
members of the staff, and now I submit that unless my Honourable friend, Mr.
Bargent, can exercise that influence which he has with the Government as a whole
and secure some wore funds, I can tell him that it will be impossible for at least
smaller colleges and their governing bodies to run the institutions under this new
scheme of theirs. .

Sir, I will not take more than two minutes. I am sorry to detain the House
when it is just quarter past one. But in the larger interests of saving the time of
the House, 1 think I would like to finish before we adjourn.

All that I can say is this, that the facts that I have stated go to show that there
bas been unnecessary haste in enforcing this measure and I ask the Gov-
ernment not to consider that our oriticism is unfriendly. Our criticism is with the
feelings of friendliness. We want this scheme to succeed but let me tell you it will
not succeed because of your impatience. It can only succeed if you can get the
willing co-operation and goodwill of everyone concerned. :

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr Akhil Chandra Dattsa) in the Chair.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir,
nany of us pointed out on the second reading of this Bill that it contained rmmny
provisions of a reactionary and undesirable character. The Select Committee
removed some of these provisions and modified others so that the Bill as it has
been placed before us today is in a comparatively improved shape. But there
are still several features which are of an objectionable churacter. The first of
these relates to the appointment of a saluried Vice-Chancellor. Sir, I am one
of those who do not see eye to eye with the Government in regard to the need for
having a salaried whole-time Vice-Chancellor for the Delhi University. My
view is' that a salaried Vice-Chancellor does not.command the same contidence
and does not enjoy the same respect as an honorary Vice-Chancellor, and this
has been our experience during the last 80 or 90 years. In most of the Universi-
ties at the present moment, there are honorary Vice-Chancellors, and these
honorary Vice-Chancellors have rendered conspicuous scrvices to their respective
Universities. Tt has been suggested that in a teaching University there is the
need of a wholetime Vice-Chancellor. I dm unable to accept that view. The
Calcutta University is a teaching Universlty, in fact it is the largest of the
teaching Universities in India; but in Calcutta we have so far managed with an
bonorary Vice-Chancellor. The question of a paid Vice-Chancellor has on
weveral occasions been mooted in Calcutta; but we have always rejected that
proposal, and we are not sorry for having rejected that proposal. Now, 8ir, if
& big University like the Calcutta University can manage with an honorary
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Vice-Chancellor, I do not see why a small—almost tiny—University like the
Delhi University cannot do wdthout ‘a salaried Vice-Chancellor, that is a point
on which thero is fundamental difference between myself and the Government.

But if the Government and their experts have come to the conclusion that
the Delhi University cannot do without a salaried Vice-Chancellor, then I would
urge that there is no*necessity for providing that the ‘initiative for the.appoint-
ment of such a Vice-Chancellor may come from the Chancellor or the ‘Qovern-
ment. The initiative in such a case should come from the authorities of the
University itself, namely, the Executive Council and the Academic Council.
These are the bodies who have been entrusted with the actual administration of
the work of the University, and they know muech better than the Chancellor of
the University whether a paid Vice-Chancellor is required or not. It would be
wrong on the part of this legislature to make any provision which may result in
thrusting a paid Vice-Chancellor on the University of Delhi against the wishes
of those persons who have been entrusted with the duty of carrying on its actual
work. 1, therefore, have proposed in my note of dissent that the provision relat-
ing {o the appointment of a paid Vice-Chancellor should not émanate from the
Chancellor, for the Chancellor of the University cannot be expected to know
much about the actual administration of the University. He will have to depend
on the Member in Charge of the Education Department or perhaps the Secretary
to the Department, and I should be verv unwilling to accept the advice of thewe
gentlemen, however estimable thev may be, in preference to the advice which
may be given by the Executive Council and the Academie Council of the
University.

As regards the procedure to be adopted with regard to the selection and
appointment of a salaried Vice-Chancellor, I agree in the main with the other
members of the Select Committee and with the members representing Govern-
ment. But there is a defect ir: the language that has been used in the Report
framed by the majority of the members and 1 would request that this defect
should be removed.

Coming to the three-years degree course, I confess that this is a question on
which there may be honest differences of opinion. I will be the last person to
charge the Government with any dishonest motive in bringing forward that
proposal. But we will have to consider to what extent it is practicable in the
present circumstances in India tc give effect to that proposal. We will have
also to consider what will be the actual effeet if the proposal is given effect to
just at the present moment. Now, my Honourable friend, Dr. Sir Zia Uddin
Ahmad, who agrees in principle with the view that there should be a three-years
course, has pointed out the practical difficulties in the way of giving effect to
ruch a proposal. He referred to the question of migration. This was discussed
by me in great detail in the course of my speech during the last Session, and I
will observe only this at the present moment, that the question of migration will
give rise to the greatest difficulties. ) A

The Delhi University, it should be remembered, is located in the capital of
India which draws large number of persons from different provinces. The
services under the Central Government include members who belong to all the
different provinces of India. So long as you have not made full arrangements
with the provincial universities we should not introduce a system which will
place the sons and wards of the servants of the Central Government in positions
of difficulty with regard to their own universities. Now, Sir, it has been pointed
out that the population of Delhi has recently increased to a.very large extent;
buif whgt has been the effect of that on the admission of students into this
university? My Honourable friend, the Deputy Leader of the Muslim League
I];ality'. ‘emphasised the fagt that, in spite of the increase in the population of

elhi, there has bqen during. the current year a great decrease in the number of
students admitted into the Delhi "Universitv. And what has heen the cause of
this decrease? 'The cause has been the suspicion in the minds of the guardians
of the students that there will be great difficulties placed in their way of their
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wards getting admission into their own universities after they have gone through
sope of the examinations or have read for a number of years in the Delhi
University.

You should take adequate steps to ensure that there would be no difficulty
i the way of the admission of the pupils of the Delhi University into the other
universities. My Honourable friend. Mr. Chatterji, who made his maiden speech
Yesterday, suggested retaliatory action. But is that the proper method of solv-
ing, difficulties? Perhaps my Honourable friend took his inspiration from the
speakers who spoke on the Reciprocity Act Amending Bill on the South African
question. But he forgot the gréat difference that cxisted between the inter-
relations of the universities of India and the relations which at present subsist
between India and those Dominions and Colories which discriminate against
Indians.  In connection with this matter it was not retaliatory action that we
decided .upon froin the very start. We tried to convince them of our rights, we
had consultations with them, we went on deputations to those -Colonies and
Dominions, we sent our best representatives to them as our agents, and ulti-
mately when after vears of negotiations we failed in our attempt to get justice
from them we decided upon 4 policv of retaliation. But that would not suit the
relations between the Delhi University and the other universities. The migra-
tion of students from one university to another is based on the question of equi-
valence. You have to convince the other universities that.your degree course.
vour method of teaching, your system of supervision, your resources for research
work, are equal to those of the other universities, you have to prove that your
standard is not inferior to theirs, and then you can ask for an equivalence from
those universities. I would suggest, therefore, that, before you think of retalia-
torv action, you should take other kinds of action, namely, you should try to
secure their willing co-operation and their good will before you start on a new
venture. There is a great deal of inter-relation between the Delhi Univarsity
and the other universities, and the greater the amount of this inter-relation, the
better it is for the country. We should not think it proper for one university to
stand against the other universities. Suppose we accept- the advice that has
been expressed by my Honourable friend, Mr. Chatterji, what would ba the
result? There are eighteen universities in India, and ifs the Delhi University
decides to take up a position of isolation and separation from the other univer-
sities and flouts them, what would be the result? The result is sure to be that
the Delhi University will be cornered, and that will mean, not prosperity and
success for this university, but its utter ruin. ,

Mr. 8. 0. Ohatterji (Nominated Non-Official) : May I say that I made that
remark in a light-hearted manner? T never suggested seriously that the Delhi
University should have recourse to retaliatory measures of any kind.

Dr. P. N. Banerjea: Sir, I accept the explanation which has been given
by my Honourable friend. He says that he referred to retaliatory action in a
light-hearted manner. But the question which we are considering now is one
of the greatest importance and on the discussions of such a question there is
no room for light-hearted talk. (An Honourable Member: ‘‘Forgive him for
his frivolity’’.) I -am prepared to do that.

This is one main ground for accepting the motion for circulation which

has been moved by my Honourable friend Mr. Ghani. We should have frank
and free consultations with the other Universities and we should try to bring
about an arrahgement under which the students of any of the universities
should not suffer in the slightest degree. . »
_ Bir, T suggested towards the end of the debate on the last occasion that
the Universities of India should at least be consulted. T urged thst even if
circulation could not be made throughout the country, at least the universities
of Tndia should be consulted, and Mr. Tyson gave the reply that the Universities
would be consulted, if that would meet our point. I think that was the
la'nglmge used by him, if T remember aright.
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Mr. J. D. Tyson (Secretary, Depurtment of Education, Health and Lands):
1 said that if the motion for circulation was not pressed and it was withdrawn,
I would endeavour to secure the opinions of the universities, not merely of the
Delhi University. These are not the exact words but they represent the gist of
what I said. , .1 -

Dr. P. N. Banerjea: I shall find out the exact words. My fnfand s position
is that the circulation motion was pressed and therefore he decided not to
consult the other universities. This is retaliatory action. 'Is it not? (An
Honourable Member: ‘‘With a vengeance’”.) Yes, I am sorry that Mr. Tyson
took that attitude on that occasion and I hope he will avail himself of an
opportunity of revising his attitude at the present moment. Nothing will be
lost if there is some delay in having this Bill passed.

My Honourable friend Mr. Sargent observed that there was & consensus
of opinion in favour of the introduction of the three-years course and he referred
to the Educational Conference Resolution. He had the fairness to admit that
this Educational Conference added a proviso to that Resvlution to the effect
that the system should not be introduced unless active steps were taken to
guard against any deterioration of ihe standard of efficiency. Now, 8ir, my
Honourable friends have observed that there will be no deterioration in the *
standard of efficiency so far as the University of Delhi is concerned. I accept
their word. But what about the other universities? Both Mr. Sargent and
Mr. Tyson told us that this Bill would give a lead to the other Universities.
But how will it give a lead to the other Universities? Here the number of
secondary schools which feed the Delhi University is small. [But in Bengal
the number of secondary schools is over 1,500, and-we should consider what a
huge amount of money will be required to improve the conditions in these
schools. Where will this money come from? Is the Government of India
prepared to provide the sum? And, then again, it is not merely the provision of
the money. It is also necessary to ensure that you get the proper sort of
teachers in the secondary schools,—teachers of the same calibre in the schools
as you can find in the colleges or the universities. All these are matters which
require careful consideration and my apprehension is that there is a likelihood,
almost a certainty, that there will be a substantial deterioration if this parti-
cular provision of the Bill is given effect to, wihout taking adequate measures
of a safeguarding character.

Then, Sir, I come to the question of the composition and powers of the
different bodies of the Delhi University. 1t is sought to change the composi-
tion of the Executive Council by the addition of four more members. It is also
sought to take away some important powers, namely, the powers of affiliation
and disaffiliation, from the Court and vest those powers in the Executive
Council. 1 am not satisfied that it is desirable to increuse the number of
members of the Executive Council which already has a somewhat unwieldy
size. As regards the method of increasing its size, I have a great deal - of
difference with the ,Government. The Government view is that there should
be a representation of the Professors of the University. But how many pro-
fessors are there in the University? They are: three salaried and two honorary
Professors, altogether five. And these members are to elect two out of their
number. Now, this reminds me of the pocket boroughs which existed in
Englgnd before the year 1832, There were very few electors in these
constituencies but thepe electors sent representatives to the British
Parliament.  If you read the debates which took place on the occusion
of the Reform Act of 1832, you will find how strongly this system of pocket
boroughs was condemned by all fair-minded men in England. And now after
the lapse of more than a hundred years you want to create pocket-boroughs in
India. Is that right? And, then, again you say that the Professors have

3 P, interests, distinet and separate, from those of the other teachers of
o the University: This is wrong. I was myself a Professor for a long
time and T know that my interests were intimately connected with the interests
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of the other teachers in the University. I would have certainly refused it if
I had been given special representation as a Professor. The moment you ereate
separation and distinctness of interest, you create a rivalry between the pro-
fessors and the other teachers and that vitiates the atmosphere of the Uni-
versity. That would be a very wrong thing to do. The Professors sre the
natural leaders of the entire staff of the university; and if they behave well,
naturally they would be elested as the representatives of the whole body of
teachers. Therefore, I suggest that even if you decide to have two more men on
the executive council, these two Professors should come as the representatives
of the academic council bn which the whole body of teachers is represented.

Coming to the representation of women, it seems that the Government
view is that women are not adequately represented on the ‘executive council of
the Delhi University. If that be so, I would not object to’ the representation
of women. But what about the method of representation? Nomination by
the Chancellor is not the right mode of selecting the proper persons to serve
on the executive council. Therefore, the Academic Council, which is likely to
be more in touch with the educated women of this province than the
Chancellor, should be given the right to elect the women members.

Sir,_ it is on account of the haste and hurry with which the Bill has been
sought to be pushed through and it is due to the proposed method of election
of certain members of the Executive Council that the jmpression has gone
abroad that the real purpose of this Bill is not the improvement of education
in the province of Delhi but to extend the power of the Government of India
over that university. Sir, whether this impression is correct or unot, it is
for the Government to say. I should like to emphasise that it is not their
word but their sction which will dispel this impression if it is a false one.

Sir, with regard to the curtailment of the powers of the Court, which is an
important body of this university, it has been regarded as an unwieldy body:
But if that is an unwieldy body, the Senates of the different universities like
the Calcutte University and the Bombay University should also be regarded
as unwieldy bodies. It is these bodies which have been entrusted with the
work of affiliation and disaffiliation of colleges. I know.that in Calcutts no
difficulty has ever occurred in regard to such affilislion and disaffiliation.
Why should any difficulty occur here in Delbi? The province of Bengal is a
large one and tie Calcutta University embraces within its jurisdiction also the
province of Assam. If members of the Senate can come from the different
parts df Bengal and Assam to attend méetings of their Senate and participate
in ite deliberations, I do not see why the members of the Court of the Uni-
versity of Delhi, most of whom are local men, cannot attend ite meetings and
perform their duties to the satisfaction of all concerned. ,

Sir, these are some of the objectignable features which still remain in this
Bill- But there are certain other matters which have not beer provided
in this Bill. Several Members from this side of the House pointed out that
there was no provision for technical education, no provision for medical educa-
tion, no provision. for engineering education and so. forth. And I may go
further and sav that there is very little provision for research. Now, when
you are amending not merely a few sections of this Bill but also all the statutes,
you should provide for those branches of study which are not provided for at
the present moment. Therefore, it seems that the present Bill iz inadequate
for the urgent needs of the people of this province. It is inadequate also for
another purpose. T have heard again and again, and I have received numerous
letters and -1 have also read in the newspapers, that there iz a great deal of
mismanagement in rome of the collegs affiliated to the Delhi University.
Now, what is the provision in this Bill for removing this mismanagement? I
find none. T know that a great deal of dissatisfaction existed among the
educated publie of Tndin with regard to the situation in the Delhi University
which prevailed some years ago. In vecent times, through the active efforts
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of the present Vice-Chancellor and by meking various amendments in the
statutes or regulations matters have been greatly improved. Great credit is
due to Bir Maurice Gwyer for what he has done to place the Delbi University
on & more satisfactory footing. But he has not been able to do all that is
needed. Perhaps his hands were tied; perhaps he had not all the authority
required for doing it. It is now the time for us to consider the whole matter.
At the present moment I understand that the teaching staffs of most of the
colleges have to work in an atmosphere of subserviency, and that very little
freedom is allowed to them. If that be the case, I should like to know what
would be the effect of their subserviency on the pupils whom they help to bring
up. Will the pupils who come out of this University be able to show that
amount of courage and independence which are required for a free citizenship
of a free India? In one College affiliated to this University, mismanagement
has assumed the most serious proportions, but the Government has not thought
fit to bring forward a Bill for taking over the management of this college from
the bands of its present trustees and vest it in the University for a number of
years. I mean the Ramjas College. If the Government had brought forward
a Bill for providing for the proper management of this College. T for ane would
have wholeheartedly supported the Government. But this Government lacks
the courange and lacks also the straightforwardness to come out with a Bill for
removing mismanagement from this College. In that college what is the
present state of things? Teachers are often not in grades, their salaries are
not paid for months together; they have no place on the governing bodies.
In fact, there is no properly constituted governing body in this college. The
Professors and the lecturers are removed without any due cause being assigned
for such action and they have to remain in the college just like domestic
servants. This is a very unsatisfactory state of things and a single day should
not be lost before this state of things is remedied. T am also told thas there is
one gentleman in Dethi who is the President of the governing bodies of three
colleger affiliated to this University. We, as economists, have always con-
demned monopoly in the economic field. But are you not prepared to cordemn
such a monopoly in the educational sphere. which is far more dangerous than
monopoly in the econamic field? But is there any provision in this Bill to
remove this monopoly? None. 8o, Sir, T say that this Bill is quite inadequate
to meet the needs of the present situation in Delhi.

Before I conclude, I should like to say A word about communal representa-
tion. I wish my Honourable ' friend Dr. Sir Ziauddin Ahmad had not raised
that question. T have very great regard for him and I have worked with him
in.a spirit of cordiality and gondwill for a long number of vears. Now, Sir,
this q'uestion is a very controversial one. T do nat say that there is nothing to
be said in favour of this matter and that everything is to be said against it.
But it is a very controversial question. and it is not relevant to the issues
whlol_t face us at the present momeut. I have as many friends among the
Muchms' as 1 have among the Hindus and in the Calcutta University T have
times wut:hout number taken up cudgels in favour of the reasonable claims of
my Muslm} friends. I have supported again and again their election to the
various [niversity bod}e& But, Sir, T sm afraid that a statutory provision of
communal representation is not a very derirable thing. There should be other
ways by wbmh‘the legitimate claims of the Musrlims should he met. If the
citizens of Delhi who are interested in the educational development of the Pro-
vince have not done . their duty in this respect T would advise them to change
gweu' policy.  But T would request my Honourable friends on this side and the

overnment on the other not to insist on communal representation as part
and parcel of the provisions of this Bill.

Bir, the net effect of the Bill, if it is passed through the Legislature in its
present shape, would be to strengthen the hands of the Government over the
Delhi University. I do not like this, T am a believer in the autonomy of
the Universities. ~ Universities can render service to the people only
in ‘an atmosphere of self-government. You should not interfere with
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their independence either directly or indirectly. But, I find that
the net effect of the amendments in the constitution of the different
bodies of the University would be to place greater power in the hands of the
Government and to reduce the power of the University bodies. That would be
a very unsatisfactory state of affairs. It may be urged, and it has been urged
that in future we will have self-government in this country, that the Govern-
ment of this country will consist of our own men, and that therefore we should
not object to greater control by Government. But I do not agree with that
view. I want the autonomy of educational institutions to be preserved even
when the Government of this country becomes an independent government,
because in the future Government most probably the party system will prevail,
and T will not place any educational institution under the vontrol of a party
government. )

8Sir, 1 beseech the Government not to proceed with the Bill in its present
form. We will support the Government in all its legitimate desires, but I
would ask the Government to consider seriously the various aspeots of the
question and allow the Bill to be circulated in order that public opinion may
be fully and freely expressed upon it. )

Mr. J. D. Tyson: Sir, my *ask in replying to this debate has been facilitated
by the help T have received from various parts of the House, particularly in two
admirable maiden speeches and by the intervention of my Honourable friend
the Educational Adviser. Sir, after some of the speeches to which we have
listened vesterday and today the House will perhaps forgive me if T recall what
we are dircussing. We are discussing a motion for consideration of the Bill as
reported bv the Select Committee and a motion for circulation of the Rill for
opinions by the 81st December. The Select Committee to which the Rill was
referred in the budget Session proposed a few changes, neither so many ror so
drastic as to justify republication, and it recommended that the Bill be passed
as now amended. The Select Committee have tendered that advice after con-
sidering the views of the Delhi University, views whioch were circulated to
Honourable Members last night, views which will be found to favour the
changes bath in the Act and in the statutes proposed in the Bill except on
cerlain points specified. I think it would be fair to say from these opiniyus
‘that the University welcome legislation generally on the lines of the Bill, sub-
ject to the exceptions that they have taken. And in the light of that and of
the recommendation of the Selest Committee that the Bill be passed I feel that
the onus of justifying any further delay in proceeding to consideration clnuse by
clause lies heavily on those who urge that course. The House already decided
in March last against circulation and I am entitled to ask the House to scrutinise
carefully the reasons for which circulution is now again advocated.

Mr. R. R. Gupts (Cities of the United Provinces : Non-Muhammadan Urhan):
Was the Bill ever circulated before? Otherwise how were the opinions received
from the universities?

Mr. J. D. Tyson: I think perhaps my Honourable friend was nnt in the
House on the last occasion, but what happened was that T uhdertook to send
the Bill to the University of Delhi to obtain their opinion before the Beloct Com-
mittee met. Tn Belect Committee we had the opinion of the University of
Delhi only; it was obtained in that way. ‘

. Now, 8ir, my Honourable friend Maulvi Abdul Ghani who.moved for sircula-
tion seemed to found his case on what was not in the Bill rather than on what
was in the Bill. He does not find in the Bill provisions for the encouragement
of technical education. for the regulation of the examination on the cowpart-
mental system or for a changed outlook on the part of the university teachers
towards their students. He would like to see thege in the Delhi University.
But to this my answer must be that while these things for which he hankers
may very well be desirable they are not for the most part susceptible of, or
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suitable for, inclusion in the Act or statutes, and in any case the Bill did not

profess to do these things. Mr. Lalchand Navalrai on the other hand opjects
to the Bill quite-frankly for what it does contain. He dislikes many things
in the Bill; he does not like the three-years degree course; he has never made
any secret about his misgivings abdut the three-vears degree course; he does
not like the proposals about recognition and taking away recognition from
collages; he does not like the proposal for a whole-itme Vice Chaneelior; he
does not like the Bill at all, and T do not think he would like it any better if it
is circulated and we have to consider it again. Mr. Lalchand Navalrai desalt
with most, if not all, of these matters when the Bill was before the House last.
He is entitled of course to his views and he is entitled to defeat the Bill; bLut 1
am afraid I did not find anything in his speech that constituted an argument for
circulation, and T take it he was really arguing against the consideration cf the
Bill. Well, Sir, the Select Committee was against him and T hope the House
will agree to give further consideration to the Bill in spite of Mr. Lalchand
Navslrai’s misgivings.

I come now to my Honoursble and gallant friend, the learned Doctor from
Aligarh. The amendment which 8ir Zia Uddin rose to move was for the recom-
mitment of the Bill to the Select Committee,—perhaps the same Belect Com.-
mittee,—because a8 he was at some pains to explain to the House, certsin
changes which are sought to be effected in the Bill are of a nature so drastic
that they cannot be inserted merely by amending various clauses at the con-
sxderption stage, and he wishes to have the Bill redrafted. In particulur he
specified the arrangements necessary to secure the freedom of migration to and
from Delhi with its three-years degrees, the distribution of powers between
teaehgrs and non-teachers in the control of the university purse, and the re-
servation of a proportion of places for Muslims in the various bodies that guide
the destinies of the uniwersity. All these, he considers, are select committee
points rather .than matters for amendment at the consideration stage. Now,
Blf. the House will recollect that in March last I moved for reference of this
Bill to a Select Committee and with the approval of the learned Doctor and
of his Party T included his name and that of the Deputy Leader of his Party in
the Select Committee. 1 recognise the moderation and the friendly tone with
which this debate is conducted and I do not wish in any way to rake up old
scores; I shall say no more than is necessary for the immediate purposes of
nnagc t.;:}rre:;:nt ‘t:ygumﬁnt. Butt the House wi]tl remember that neither the learned

or his colleague sat on m mmyj ir na
withdrawn at the lastgmoment. y Beles Conmrmtteef and their names were

Mr. Deputy President (Mr. Akhil Chandra Datta): Order, order. That

amendment of 8Sir Zia Uddin has been overrul ; ’
This point therefore ought not to be din::ussed. o0 and therefors a0t moved.

Mr. J. D. Tyson: Dr. Sir Zia Uddin, I i is goi

A . , ather from h h
suppprt the motion for circulation on the gfound that t,h'es :m ;;hliigg O;Egults
be circulated and brought back to this House and redrafted.

Mr. Deputy President (Mr. Akhil Chandra Datta): That is quite annther
tnotion, not a motion for recommittal to the Select Committee.

Mr. J. D. Tyson: Well, Sir, T would ask the House whether, when I pro-
posed the learned Doctor for my Committee and he first accepted and then re-
fused, it now lies in his mouth to say, ‘‘We in our Party have brought o string
of amendments not s.uitable for inclusion in the Bill at the consideration stage.
They were not considered by the Select Committee,—they are really Select
Committee points,—and we must now insist on not going on with the "Bill but
put it all into the melting pot so that we can have another chance™. B8ir. he
has had his chance of sitting on the Select Committee. I very much regret,—
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I regretted it at the time and I do not cease to regret it,—that we did not have
his help and the help of his colleague on our Belect Committee when all these
‘matters might have been raised. - They have now come up as amendments;
but I submit that afjer withdrawing from the Select Committee he cannot now
come to the House and say that these are matters which were not in the
original Bill, they should have been discussed in the Select Committee and tha
House should have further time for the consideration of them In another way.
Bir, when I have said that, I do not wish in any way to depreciate the value
of Dr. 8ir Zia Uddin’s contribution to the debate. We always listen 1o him
with attention on this matter of university education in which he hae such
long experience. I would only add, Sir, that I valwe the suppoxt ihat I have
derived from his blessing of the principle of the three-years course and the
principle that the Vice Chancellor should be chosen by the Chancellor in con-
sultation with the Committee of References. 1 believe, Sir, that really Dr. 8ir
Zia Uddin is more than half on my side.

Now, 8ir, coming to the Deputy Leader of the Muslim League, Nawabzada
Liaquat Ali Khan, he made several points this morning. He said that be was
symputhetic—I think his speech showed that he was sympathetic—-to the
principal object of the Bill before the House, but he was afraid that we wero
preju£:ing the favourable outcome of the experiment by our precipitancy in
rushing the Delhi scheme through before the ground was thoroughly prepared.
Well, Sir, I apologised, so far as the Bill goes, to the House for bringing it uvp
at short notice at the end of the last Session. But that was the Bill. It can-
not, however, be contended that the Delhi reorganisation rcheme has been rushed
through, and that it has not been under consideration for a very long time. Tt
was approved in principle by Government in 1940. The University then took
it up and prepared ordinances and the ordinances were accepted by the Court
about this time last year,—in 1942. During the course of examination and of
preparation of the fequisite ordinances, the University were all the time luoking
out to see what amendments they would require in the Statutes and perhaps
even in the Act, and it was when they had clesred the ground thers thst they
came up for the present Bill. In actual fact, 8ir, I am advised that the Uni-
versity need this Bill to enable them to carry on. They have had & nreparatory
class in existence for one yenr and that class is now due to begin its three-years
degree course. Section 86 (1) of the Act as it stands at present providee that
students should not be eligible for admission to a course of study for a d
unless the;: have passed the intermediate examination of an Indian University,
and there is no intermediate examination in Delhi now.

Then, Sir, the Deputy Leader of the Muslim League cited as proof of the
alarm that has been created by the very proposals that are now before us and
as presaging the decline of the University if we proceeded at what he would
doubtless describe as break-neck speed, certain figures to show that admission at
present has gone down. Well T have not had time to examine all these figures.
1 am not for a moment doubting the accuracy of the figures that are quoted but
I would like to make some comments on them. .

In the preparatory class during the year that has just finished, ‘here were

" over T00 students. Of these 844 have failed in the qualifying examinations
and naturally they cannot, until they have passed them, proceed to the first

year of the degree course. 368 have passed, of whom, my friend says, 257

have spplied to' join the first year class. Now, Bir it is a fact that the 4th

August, this very day, is the day.officially fixed for the closing of the lists, hut

I am told that it is also a fact that admissions go on for another month, and as

those 366 students are in & preparatory class with this course definitely in view,

T think it is fair to assume that some of the halance between 257 and 868, the

majority of them I should imagine, will still come forward. More 1han thet,
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1 said 844 students have failed in the examination. I understand that it has
been decided to hold another examination—a kind of ‘‘compartmental” erami-
nation—to enable these people to have another try, and that will be held in
October, in time for those that pass to join the class.

Nawabzada Muhammad Liaquat Ali ‘Khan: Will the standard of examina-
tiod be lower?

Mr. J. D. Tyson: They will certainly have more time to prepare. I hope
the standard will not be lower.

Even as regards the figure of 791, which was quoted as the comparative
figure for last year, I would say that those people had been through ‘he exami-
nation hall once only. Many things happen in examinations—there is always
wastage—and the ones who have passed this year, i.e., the 866, are persons who
have been through the examination twice in the same period. I should also
add another small factor. I do not ask the House to attach undue impnrtance
to it. Some of the people who would normally have gone to the intermediate
class will now go to the Delhi Polytechnic. 1 think even, so, there sre definite
indications, as my friend has pointed out, that there is a decrease in the figures,
buv I think that any change of this kind is bound to have that effect initially.
Parents want to be careful. They do not want to take the risk, and iu this
particular case T am bound to say that those who have had their misgivings
about the whole scheme have certainly not been shy of giving publicity to them,

and one cannot wonder therefore if parents have at the outset been a little
nervous.

As regards the assistance that is being given to colleges, I can only say that
1 have looked up the grant that is being given to the Anglo-Arabic College and
whereas it was Rs. 15,900 last year, it is about Rs. 25,000 this vear.

Nawabsada Mubhammad Lisquat Ali Xhan: And the expenditure according
to your new scheme?

Mr. J. D. Tyson: Yes, the expenditure has gone up. But I imagine the
feces have gone up also. W

Nawahzada Muhammad Liaquat Ali Khan: No.

Mr. J. D. Tyson: I come to the Leader of the €ongress Natianalist Party.
In his closely reasoned speech Dr. Banerjea has reiterated difficulties about the
Bill which he has mentioned before in the House and embodied in a minute of
dissent to the Belect Committee's report. I know he has great misgivings
about the three-years course, on the_practical side at all events. He fears that
migration one way or the other will be impracticable. Well, 8ir, it is very
difficult for a layman to pronounce upon this matter, but I find that the
University itself does want the three-years degree course and wants it now.
As a matter of fact it launched it a year ago when it started the preparatory
class. 1 understood my friend, Dr. Banerjea, to say: What is the use of Delhi
going on with ® pioneer experiment when other Universities in India, as far
ahead as he can see, for financial reasons if none -else. will never be ahle to
follow this good example? But T hope that he will not deny to Delhi the
chance of doing something which is good in itself merely because difficulties in
doing it elsewhere prevent other Universities from following suit.

1 appreciate, Sir, that the Leader of that Group does not like some points in
the Bill, but I do not feel that he has made out any case for circulating as
opposed to opposing the Bill or amending it in its various clauses. I submit,
therefore, that no case has been made out for circulating the Bill and I am
affraid I cannot accept the Maulvi Sahib’s motien,
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the Honourable Member ¢
accepted any of the pro
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Nawabzada Muhammad Liaquat Al Ehan: May 1 ask a question? Will
hten the House if t.he Select Committee has.
s that were put forward by the Court and the.

[4Tn Ave., 1948.

Executive and Academic Counmls of the University of Delhi. Let me tell
the Honourable Member that the answer is no.

Mr. J. D. Tyson: 1 am not prepared to answer that straight off.
[At thls stage, Mr. President (The Honourasble Sir Abdur Rshim) resunwd

the Chair.]

Mr. President (The Honourable Sir Abdur Rahim): The question is-:
“That the Bill be circulated for the purpose of obtaining opinion ,\uunou by the 3lat.

December 1943
The Assembly divided :

N

AYES—28.

" Abdul Ghani, Maulvi Muhammad,
Abdullah, Mr. H. M,
Arhar Ali, Mr. Muhammad.

Blmt?o ?ii; "Nabi Baksh Hlahi
yoya, Mr. Amarendra N
Ch:mty, Mr. Hululmad Hussain,
Datta, Mr. Akhil
Duhmnkh Mr, Gonnd V.
Essak But Mr. H. A. Bathsr H,
Gapta, Mr. R, B
Imm.l Khan, Hajee Chowdhary Muham-

Kuluh Bihari Lall, Mr.

Kazmi, Qazi Muhammad Ahmad.

Lalchand Navalrai, Mr.
Liaquat Ali Khan, Nawabzada Mnlummd.

Maitra, Pandit Lakshmi Kants,
Murtuza Sahib Bahadur, )lnlvx Syed.
Nairang, gind Ghulam Bhi

Nayman, Huhtmmd
Neogy, Mr, K. C.

Raza Ali, Sir Syed.

Siddique Ali Khan Nuuh
Umar Aly Shah,

Yamin Khan, Sir Muhummd
Zafar Ali Khan, Maulans.
Zia Uddin Ahmad, Dr. Sir.

NOES—45,

Ahmad Nawaz Khan, Major Nawab Bir.
Aiysr, Mr. T, 8. Sankara.
Ambedkai- The Honoursble Dr, B. R,
Benthall, The Honourable Sir Edward.
Bewoor, Sir Gurunath.
Bhagchand Soni, Rai Bahadur Seth.
Chapman- Mommer, Mr.. T.
Cha&teql Mr. 8. C,
D:f‘ Seth Sunder Lall.

I, Dr, Sir Ratanji Dinshaw,
Das, Pandxt Nilakantha.
Ghmnddm, Mr M, -
Griffiths, Mi. P.J :
Gwilt, Mr. E. L. C.
Habibur- Rahman, Khan Bahadur Sheikh.
Haidar, Khan Bahadur Shamsuddin,
Imam, Mr. Baiyid Haidar.
Ismaiel Alikhan, Konwer Hajee.
James, Sir F. E.
Jcswahar Smgh B.rd.r Bahadur Sarder

ir -
Kamaloddin. Ana

maluddin Abmad, Shams-ul-Ulems
Khare, The Hcmourablo Dr. N. B.
Lalljee, Mr. Hooseinbhoy A

The motion was negatived.

Mackeown, Mr. J. A.

Maxwell, The Honourable Sir Reginald.
Miller, Mr. C. C.

Moaszam Sahib Bahadur, Mr, Muhammad.
Mudnlm, The Hononnbla Dewan Bahadur

Bir A

Noon, The Honouuble Malik Sir Feroz
Pai, Mr. A V.

Piare Lall Kureel, Mr,

Raisman, The Honourable Sir Jeremy.

. Ray, Mrs. Renuks.

Richardson, Sir Henry.

Roy, The Homourable Sir Asoka Kumar,

Sargent, Mr. J. P.

Shahban, Khan Bahadur Misn Gbulam
Kadir Muhammad.

Siva Raj, Rao Bahador N

gpur, Dsr T. G. P.

pence, 8Sir Geor,

Saltan  Ahmed, 1’3)“ Honounble Sir,

Thakér Singh, Major

Trivedi, Mr, C. l(.

Tyson, Mr. J. D.

’

Mz, President (The Honourable Sir Abdur Rahim): The questnon is:
“That the Bill further to amend the Defhi University Act, 1822, as reported by the Selcct

Committee, be taken into ‘consideration.’
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The Assembly. divided:

AYES—46. e
Ahmad Nawaz Khan, Major Nawab Sir. Lalljee, Mr,MH_o?embhoy A.
Aivar, Mr. T. 8. Sankara. Mackeown, LH - A e Sir oald.
Ambedkar, The Honoursble Dr. B. B. m:;eﬂn;l‘!g Conouu e Reginal
Peathall, s?he(}“l:::::}:‘ ble Bir Edward. Muazzam Sshib Bahadur, Mr. Mnhul‘l:;dr
geh:;}l;'nndlrﬂoni Rai ‘Bahadur Seth. Mudali;r, The Honourable Dewan Bahadu

i ir A, Ramaswami. .
g:l{::l:Mﬁ:tugerb Mr. T. . Nosolx:, The Honourable Malik 8ir Feroz
- NAal ’ BN ~ T N
Choudh’ury, Mr. Abdur Rasheed. Khan, AV
Daga, Seth Sunder I{“'Din b gu,“ MI:II 3 > o, Mr.
g:l:l’l’?x:('li;.s ‘;Iim‘t{l‘n. e B:'umnn. the Honourable Bir Jeremy.
Chisenddia, Mo, % e B Heary
g:'i?:h'ﬂrh.l rEPL C. . Roy, The ﬁol?m;ble' Sir Asoka Kumar,
Habibur-Rahmen, Khan Bahadur Sheikh, | BSargent, Mr. J. P.
Hﬁ:;‘:;" Khan Bahadur Shamsuddin, Shahban, Khan Bahadur Mian Ghulam
Imam, Mr. Baiyid Haidar. , Kadir .Mnhamm:;l.d N
lemaiel Alikhan, Kunwer Hajee, Siva Raj, Rao GB P‘ ur N.
James, Sir F. E. gpear, DgirTﬁcai P.
Jngi:ha.« ASmgh, Sardar Bahadur Sardar sﬁletT:'Ahmed,' Tie ‘Honourable Sir.
Joshi, Mr. D. §, | Thakur Singh, Major.
Kamaluddin Ahmad, Shams-ul-Ulems, Trivedi, Mr. C.DM.
Khare, The Honourable Dr. N. B. Tyson, Mr. J. D.
. NOES—28,
A‘l’:lﬂl Ghani, lgwl)}i Muhammad, Kazmi, Qazi Muhammad Ahmad.
Abdullah, Mr. H. M. Lalchand Navalrai, Mr.
) . "

ﬁ:ﬁ&f'ﬁ.ﬁ:’ﬂf;ﬁw Liaquat Ali Khan, Newabzada Muhammad.
Ranerjea, Dr. P. N. Maitra, Pandit Lakshmi Kants,
Bhutto, Mr. Nabi Baksh Illahi Baksh, Murtuza Sahib Bahadur, Manlvi Syed.
Chattopsdhyaya, Mr. Amarendra Nath, Nairang, Syed Ghulam Bhik.
Choudhury, Mr, Muhammad Huseain, Nauman, Mr. Muhammad.
Datta, Mr. Akhil Chandra. Neogy, Mr, K. C.
Deshmukh, Mr. Govind V. Raza Ali, Sir Syed.

Essak Sait, Mr. H. A. Bathar H, Siddique Ali Khan. Nawab.

Gupta, Mr. R, R, Umar Aly Shah, Mr.
Ismail Khan, Hajee Chowdhury Mubam. | Yamin Khan, Sir Muhammad. .

mad. Zafar Ali Khan, Maulana.
Kailash Bihari Lall, Mr. Zia Uddin Ahmad, Dr. 8ir.
The motion was adcpted.

Mr. President (The Honourable Sir Abdur Rahim): The House will now

proceed to the consideration of the Bill clause by clause. The question is-
“That clause 2 stand part of the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Dr. Bir Zia Uddin Ahmad: Sir, T move:

“That in clause 3 of the Rill, after sub-clause (a) the followiilg new sub-clause be
inserted and the subsequent sub-clause be re-lettered accordingly :

‘(d) In section & of the said Act, in sub-section (2) (a afkrytile word ‘“‘University" the
words ‘‘or in a*College mentioned or l:ecoglt:iaed by the University’’ shall be inserted’.”
We had similar difficulty in Aligarh. We first started the Aligarh University

‘ as & uni-collegiate university. The moment we established colleges
PN there, it became necessary to modify this particular clause because
the section ns it stands says: to hold examinations, to grant and confer degrees
and other academic djstinctions on persons who have pursued a ecourse of study
in the university or are (eachers in educational institutions. Suppose a person
has not pursued a course of study in the university but he has pursued a course
of study in & college recognised by the university. Then, I do not know whe-
ther under this particulir clause they will be entitled to get the degrees apd
diplomas, This questicn is practically a question of law. In order to clarify
the position, it is.very desirable to add these words. We did add these words
in the case of the Aligarh University a: €>n as we established colleges there.
8ir, I move: '
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Mr, President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in clause 3 of the Bill, after sub-clause (a) the following new sub-clause be
inserted and the subsequent sub-clause be re-lettered accordingly :

‘(6) In section 4 of the said Act, in sub-section (2) (a) after the word ‘‘University"’ the
words ‘‘or in a College mentioned or recognised by the University’’ shall be inserted’.”

Mr. J. D, Tyson: ] do not think this amendment is at all necessary. I
have not been able to learn from the learned Doctor why this is necessary.
We think that it is covered already—that ‘‘people who have pursued a course
of study in the University'” covers those who have pursued a course of study in
a college which is maintained or recognised by the University. We have no
misgiving that there is any difficulty there. _

Dr. P. N. Banerjea: The misgiving arises from the fact that in the University
you have a separate body of teachers known as the University professors, where-
as in the colleges, there is a distinct body called the teachers and therefore in
order to clarify the position it would be better to accept the ameéndment which
bas just been moved by my Honourable friend Sir Zia Uddin Ahmad. 1t
would make the position quite clear and no room for ambiguity will be left.

Mr, President (The Honourable 8ir Abdur Rahim): The question is:
“That in clause 3 of the Bill, after sub-clause (a) the following new sub-clause be

inserted and the subsequent sub-zlanse be re-lettered accordingly : .
‘(b) In section 4 of the said Act, in sub-section (8) (a) after the word ‘‘University” the

words ‘“‘or in a College mentioned or recognised by the University’’ shall be inserted’.”
The motion was negatived.
Mr, President (The Honourable Sir Abdur Rahim): The question is:
*“That clause 3 stand part of the Bill.”
The motion was adopted.
Clause 3 was added to the Bill.
Clause 4 was added to the Bill.
Dr. Sir Zia Uddin Ahmad: Sir, [ move:

*‘That for clause 5 of the Bill, the following be substituted :
*5. Amendment of Section 11 Act VIII of 1922.—In Section 11 of the said Act, for sub-

section (7) the following shall be substituted, namely,— R
‘(1) (a) The Vice-Chancellor shall be apnointed by the Chancellor from amongst the

persons selected by the Committee of Reference mentioned in sub-section (b) and
recommended by the Executive Council upon such conditions and on such remuneration as

the Chancellor may determine.
(b) The Committee of Reference shall consist of three persons two -of whom shall be

pe-sona, not connected with the University or any College, nominated by the Executive
Council, and one person nominated by the Chancellor, who shall appoint one of the three
a8 Chairman of the Committee. ‘

ict He shall hold office for four years*.'*

I have not changed the substance of this clause of the Bill. What I notice

is this. They have got two different methods of selection of the Vice Chancellor
one when he is to be paid and the other when he is to be honorary. The 1wo
methods are entirely different. In one case, the tenure is two years, in the
other case it is four vears. The difficult question which will arise and which
will have to be scttled beforehand will be whether the Vice Chancellor should
be honorary or should be a paid official. If he is honorary, there is one method
of selection. In the other case the method is different. The University bas
to decide first whether he should be honorary or paid. If it is decided that he
should be honorary officer the method of selection is provided in the original
Act. That is a period of two years. If we decide that he should be. s paid
officer, then there 18 an entirely different method which is now provided in the
present Bill, which will be added as & proviso. Therefore, this thing will, I
think, create a very great confusion in the election of the Vice-Chancellor. I
think there should be one method of selection and later on when the Chancellor
that is, the Governor (General, decides the terms on which he should be sppoiub:
ed, that will be the time for the Governor General to say whether he should
be honorary or paid. He should then fix the salary himself. ' That is the best
way of meeting the problem. But if we follow this Act and add & proviss in
the case of those who are to be paid, then it will create very great confusion.
As T said, the first question which we have got to decide is whether he should
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be u paid officer or ay honorary officer. Who will decide it, who will initiats
it, and whoge decision shall Be final? * I quite agree that there is a great con-
tribution in the amendment of the Seiest Committee, namely, that the select-
ing authority should be a Committee of Reference consisting of three persons
not connected ‘with the University. This method, no doubt, is a very great
improvement on the existing Bill. But if you put twa alternatives—one a
method when he is to be honorary and another a method when he is to be
paid, it will lead to eoufusion. 8o, I suggest that we should have one simple
method of selection and that selection method is the one recommended in the
Bill as it has emerged from the Selecc Committee. That is a very good way
of doing it. We ought to delete the original clause. We ought to delete
altogether the old method of selection and substitute in its place the present
method both for honorary and paid Vice-Chancellor. The decision should rest
with the Chancellor. He will .determine whether in this particular case he
should be a paid officer or an honorary officer. I am not changing any terms
of the appointment. The issue that I want to raise is that there ought not to
be two methods of selection. In my opinion when you have put the responsi-
bility of maintaining the discipline in the University on the Vice-Chancellor,
it. is impossible to have an honorary Vice-Chancellor. If the Vice-Chancellor
is residing in New Delln and is doing his official duty here, he cannot possibly
take the responsibility of the supervision of discipline.
Mr. President (The Henourable Sir Abdur Rahim): Amendment moved:
‘“That for clause 5 of the Bill, the following he substituted :

‘S. Amendment of Section 11 Aet VITI of 7922.——In Section 11 of the said Act, for sub-
section (1) the following shall he substituted., namelv.— :

(1) (a) The Vice-Chancellor shall be appointed by the Chancellor from amongst the
three persons selected by the Committee of Reference mentioned in sub-section (4) and
recommended by the Executive Council sntipon such conditions and on' such remuneration as
the Chancellor may determine. .

(5) The Committce of Reference shall consist of three persons two of whom 'shall be
persons, not connected with the University or any College, nominated hy the Executive
Council, and one person nominated by thc Chancellor. who shall appoint one of the three
as Chairman of the Committee’

(¢) He shall hold office for four years”.’*’

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir, the Vice-
Chancellor will know whether he is going to be honorary or paid. First of all,
the Selection Committee will be culled. They will appoint three people and
their names will be sent to the executive council and then those names will be
sent to the Chancellor. Then, the Chancellor will appoint one of them. Is ib
Sir Zia Uddin’s purpose that only at the time of the appointment ‘the Chancel-
lor should say whether he is to be paid or not? '

Dr. 8ir Zia Uddin Ahmad: That is my amendment. .

_ Pandit Nilakantha Das: The proposal in the Bill is that from the beginning
it should be known whether the Vice-Chancellor will be paid or whether he
would be honorary. So, there are two methods of selecting the Vice-Chancellor.
1f it is net known whether the Vice-Chancellor is going to be honorary or paid
the whole method of selection will fall to the ground. On what basis the Com.
mittee of Referepce will recommend three persons? Sometimes lawyers or
Judges of the High Courts or men holding other offices may be selected. Sup-
pose a gentlemgn like Sir Maurice Gwyer, who was the Chief Justice of the
Feder'r.nl Court, is selected, then he cannot be a paid Vice-Chancellor. But if
the Vice-Chancellor is going to be a paid officer then' men like Sir Shanti
Sw?,ru.p Bhatnagar or some such other person, who are prepared to sive up
their p‘bs altogether, will be selected. If this amendment is acceptea -then
one will remain in the dark as to what sort of man should be selected 11; some
lawyer is selected as a Vice-Chancellor, then ipso facto he will be unpaid and
be only a part time oﬂ:'gcer. The Chancellor, onlv when he is going to appoint
such a man, can ask him whether he is willing to be a wholetime or part-time:
officer. That will not be a very reasonable proposal at this stage. The geitle-
man must know from the beginning on what condition he is going to be nomi-
nated. So, this amendmen* will create difficulties. Tt from the beginning it

/
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[Pandit Nilakantha Das.] ‘
way be srranged somehow, for the gentlemun to know whether he will be a
whole-time or part time officer, then this single method of selection would,
think, be acceptable. But now as it is, this difficulty of indefiniteness till the
last stage of nominaiion stands in the way of acceptance.

Dr, P. N. Banerjes: Sir, I amn sorry I cannot see eye to eye with iny Ion.
ourable friend Dr. Bir Ziu Uddin. Ahmad ulthough on many oceasions we agree.
I um afraid the two methods of selection cannot be combimed. We must first
know whether the Vice-Chancellor is to be paid or not. 1f the Vice-Chancellor
be a paid officer, then the procedure relating to the selection and appointment
must he different from the procedure which will have to be adopted when the
Vice-Chancellor is to be un honourary officer. In the case of an honorary Vice-
Chancellor, which I believe will be the normal system, it is not necessary to go
through the procedure of appointing a selection Committee.  But
the selection committee will be in  great difficulty with regard
to this matter and it would not be desirable to give this power to a small body
of three persons to select an honorary Vice-Chancellor, An honorary Vice-
Chancellor of the rank of the Chief Justice of the Federal Court or of the Judge
of the Federal Court or a man of similar stutus may not like to be considered
for the post, if the post is to be decided upon by a Committee of three persons.
On the other hand when there is to be a paid Vice-Chancellor, there is a neces-
sity for finding out the proper person who would accept the office and who
would do well in that office. ' If we are to combine the two methods, the one 1
may call the normal method and the other the extraordinary method, there
will be a great deal of complexity and instead of removing the difficulty we will
create fresh difficulties. Therefore, I'am unable to support his motion. But T
will stand by the procedure that is suggested in the report of the Select (‘om-
mittee. There are certain amendments which will be moved later on and on
which I will have an opportunity of speaking later on. But before T pass on
to that question, I should like to invite the attention of the Government Mem-
ber with regard to certain ambiguity in sub-clause (¢), clause 5. In the fifth
line you find ‘‘shall select not less than three persons and shall report its selec-
tion to the Executive Council”’. In the sixth line vou find ‘‘The executive council
shall make its recommendations on the three persons so selected to the Chan-
cellor”. T suggest you have to make proper amendments to remove the ambi-
guity.

Dr. Sir Zia Uddth Ahmad: Who will decide whether the Vice-Chancellor will
be honorary?

Dr. P. X. Banerjea: I say the normal method is for the Chancellor to sp-
point the Vice-Chancellor. But when the proviso is to be given effect to, that
would be an extraordinary method. In the case of the ordinary method, my
proposal is that on the recommendation of the executive copncil, the Chancellor
should decide. But in the Select Committee report, we find that either the
Chaneellor on his own motion or the Chsncellor on the motion of the Executive
Jouncil would decide. 8o there would be complication if the amendment is
accepted. As regards the procedure it is fully laid down: only there is an ambi-
guity towards the end of the paragraph which will have to be cleared up.

Mr. J. D. Tyson: Bir, in view of what has fallen from my Honowrable
friend Pandit Nilakantha Das and my Honourable friend Dr. Banerjea. T can
afford to be short. In drafting the Bill, we deliberately kept the two systems.
We considered that the existing system works perfectly well when it is & matter
of selecting a part-time and therefore, obviously, & local gentleman to be Vice-
Chancellor. We thought that for a .whole-time - Vice-Chancellor it would be
necessary to go further afield than Delhi to make sure of getting the best man
and we thought that for that purpose something in the nature of a Cormnmittee
of Selection would be necessary. We therefore deliberately, in drafting the
Bill; let the existing procedure stand for part-time Vice-Chancellors ‘and only
suggested the other procedure for-a whole-time Vice-Chancellor. We definitely
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believe that it will be necessary for a decision to be as to whether u part-
time Vice-Chancellor will do or a whole-time Vice-Chancellor is required before
a search i8 made for a Vice-Chancellor. No doubt the field will be reviewed a
little first. Where the need is clear for a whole-time Vice-Chancellor, the deci-
sion should definitely be taken first and we should go for a whole-time Vice-
Chaucellor. {i we were to adopt the procedure suggested in’this amendment,
1 think the Chuncellor would be in & very invidious position in deciding whether
the person selected is to be given any pay or not. After all it turns to some
‘extent on whether he is whole-time or part-time. The matter was given very
careful consideration in the Select Committee and we on this side would like to
stand by what was in effect a unanimous recommendation of the Select
Conimittee.

Mr. President (The Honourable 8ir Abdur Rahim) : The question is:

*‘That for clause 5 of the Bill,. the following be substituted : ’

‘5. dmendment of Section 11, Act VIII of 1932.—In Bection 11 of the said Act, for sub-
section (I) the following shall be substituted, namely,— v ,

‘(1) (¢) The Vice-Chuncellor shall be ap i.nbody by the Chancellor from amongst the
three persons selected by the Committee of Reference mentioned in sub-section (&) and
recommended by the Executive Council upon such conditions and on such remuneration as
the Chancellor may determine. : .

{b) The Commttee of Reference shall consist of three persons two of whom shall be
persons, not connected with the University or an{ College, nominated by the Executive
Councii, and one person nominated by the Chancellor, who shall appoint one of the three
as Chairman of the Committee. :

(c) He shall hold office for four years’.’ .

The motion was negatived.

Mr. Amarendra Nath Chattopadhyaya (Burdwan Division: Non-Muham-
madan Rural): Sir, I move:

‘‘That in clause 5 of the Bill, in the .proposed proviso, the words ‘of his own motion
or’ be omitted.”’

This Bill is going to appoint a paid Vice-Chancellor. With regard to the
selection of the candidates this proviso makes it a condition that ‘‘the Chancel-
lor of lus own motion or at the instance of the Executive Council after consulta-
tion with the Academic Council is of opinion that a Vice-Chancellor sheuld be
appointed on the condition that he gives his whole time to the work of the
University. . . .”". T do not support that there should be alternative methods.
I therefore propose the deletion of the words ‘‘of his own motion or”’. ~The
proviso would then read: -

“Provided that if the Chancellor at the instance of the Executive Council. . . . . '

It is very natural for Government to give power to the Chancellor with
regard to the appointment of the Vice-Chancellor. While there is Executive
Council which can very well do this business, why should there be any alternat-
ive authority? I think it should be either Chancellor or the Executive Couneil.
My proposal {8 very simple. The Chancellor is to give the sanction after the selec-
tion is made. Consequently the words. ‘‘at the instance of the Executive Coun-
cil’’ are quite sufficient. 1 hope this amendment will be accepted by Govern-
ment. Sir, I move. ) :

Mr. Pregident (The Honourable Sir Abdur Rahim): Amendment moved:

“That in clause 5 of the Bill, in the proposed proviso, the words ‘of his own motion
or’ be omitted.” .

Dr. P. N, Banerjea: Sir, the question here is as to who is to take the ‘ni--
tiative in the matter of deciding whether there should be a paid Vice-Chancellor
or not. In the report of the Select Committee wo find that the Chancellor
may take the initiattve or the eéxecutive council may take it. The present
amendment %s that the Chancellor should not take the initiative in his matter.
I support this view because in my opinion the executive council consisting of
as mseny as 27 persons who are administering the affairs of the university are
the proper persons to know' whether a whole-time Vice-Chancellor is needed or
not. If they are unable to, cope with the work of the university with the
assistance of a part-time V'ice-Chanoellor, they themselves will come forward
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[Dr. P. N, Banerjes. ] . .
and say that they are Wnable to cope with the work and therefore a whole-time
Vice-Chancello: should be appointed. But it is laid down in the report of the
Select Committee that the Chancellor also may take the initiative. Sir, I am
not willing to give the initiative to the Chancellor because his knowledge of the
affairs of the university is not likely to be so great and 80 extensive us the
knowledge of the executive council. Besides, the proposal in the report of the
Select Committee may be resented by the executive council. If without refer-
ence to the Executive Council the Chancellor takes the initiative and .1e01§1es
that a whole-time Vice-Chancellor should be appointed there may be friction
between the Chancellor and the executive council. The executive council may
say thai as they are the people who are administering the affairs of the uni-
versity they know better than the Chancellor whether & paid Vice-Chancellor is
needed or not and therefore they are not going to cooperate in the work of ad-
ministration of the University. They may not lend their whole-hearted support
to the paid Vice-Chancellor if he is appointed and there may be a.great deal of
trouble between the paid Vice-Chancellor and the executive council. In order
to remove the possibility of such trouble it is desirable that the initiative $hould

come from: the exegutive council and not from the Chancellor.

Pandit Nilakantha Das: Siv, one really fails to understand what harm there
is if the Chancellor takes thw initiative in saying that a paid Vice-Chancellor
is necessary for the university. We have provided for everything; we have’

provided for a reference committee where practically the Executive Council
will have its say and we have . .

Dr. P. N. Banerjea: But that will be with regard to the personnel.

Pandit Nilakantha Das: Yes, from the beginning to end the selection of
the personnel may be controlled by the university. The Chancellor may re-
present Government or the Education Department; they are in charge of the
money ; they are going to make great educational experiments, and if they
provide the funds.to employ a whole-time man and a capable man, I do not
see why there should be friction and the heavens should fall down if the
Chancellor simply says—*‘Well you now have a whole-time wan."”

Dr. P. N. Banerjea: There will be difference of opinion.

Pandit Nilakantha Das: The Chancellor will only say-—‘Have a good und
whole-time man.’’ The selection will practically be done by the Executive
Council. T would rather say that it is the Chancellor who should take this
initiative and not the Executive Council. There is a well-known psychological
development which ends in a fixed idea, and people habituated to a particular
way of thinking become no-changers, a phrase which we are used to in our
_political life. This no-change mentality has come over certain Honourable
Members of this House and they will have no change.

Dr. P. N. Banerjea: Will 27 persons be no-changers and only one person
a pro-changer?
~ Pandit Nilakantha Das: The late Mr. C. R. Das was a pro-changer when all
the rest of India was full of no-changers and he was opposed by people like
us. The pro-changer is always a pioneer and ordinary common people think
in a groove. In this Delhi University there is going to be a great experiment
sand the Vice-Chancellor will have to do so many things and he will want tc
have many powers, and perhaps the Bill will be again amended. In a small
‘place like Delhi there are many parties and cliques which may not want a
paid Vice-Chancellor and if you give the option to the Executive Council, I
apprehend they will never recommend the appointment of a whole-time paid
Vice-Chancellor because they do not want educational experiments.

An Honourable Member: Because they are wiser. ,
-Pandit Nilakantha Das: If my Honourable friends think they are wiser and

cannot think in a new line, let them have their satisfaction of becoming
wiser. But I emphatically state that there is no harm, rather it is a thing to
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‘be approved -that the Chancellor- should be able to say: ‘Well, ‘gentlemen, I.
will give you money. Have the best man’. This we are going to -'Oppa'se'
At is shameful. . .

Mr. Lalchand Navalrai: 8ir, my views are already known te the Housa
At this point I do not wunt to get into any excitement as my learned friend.
The provision that has been made by the Select Committee is in itself contra-
dictory. You are giving a privilege to two bodies to make u proposal, but
thereby you are nuliifying the power of one or the other. Supposing . the
Executive Council say that they do not want it. There is power in the
Chancellor. He may say that it should be proposed. In that case he is
sitting as an Appeal Court and I.do not think that thai must have been the
intention of the Select Committee. Therefore, 1 submit that it should be left
to one body, either to the Chancellor or to the Executive Council. After “all,
it is a proposal that is going to be made and I must admit that it is the
Executive Council who are dealing with the daily administration and they
know much more than the Chancellor, who of course supervises the business
but does not know the every day administration. Therefore the words shou!d
be deleted and it should be left so that the power may be exercised by the
Executive Council. After all, the Executive Council also has to consult tho
.Academic Council and will also know more from the Professors and others
who can help them by giving them the real position as to whether an honorary
Vice-Chancelior will be suitable’ or not. 1 therefore support this amendment.

Mr. J. D. Tyson: Sir, the proviso to the original Bill reads:

“*Provided that if the Chancellor is of opinion and so informs the Executive Couneil
that a Vice-Chancellor should be appointed on the condition that he gave his whole-time
to the work of the University, the appointment shall be made by the Chancellor after such
consultation with the Executive Council as he thinks fit.”

Quite frankly, the Government have got- to such & stage in this educational
experiment that it may be necessary from Government's point of view to
ensure that the experiment has the most favourable opportumty of being. suoc-
cessful to have a whole-time Vice-Chancellor. To say that in fact Govern-
ment has a stake in the matter, 1 may mention that 65 per cent. of - the
expenditure of the University is at present met from Government grants—
much the biggest proportion of grant-in-aid to any University in India and
over and above what Government gives as grants-in-aid to colleges. We
therefore feel that the Chancellor who is in the Government but has a distinct
duty to the University, and wouid of course hear the University in the matter
and hear the Government if the Government were anxious, that the decision
in this matter should rest with the Chancellor. After receiving the views of
the University in the matter, the Select Committee, as the House will observe,
have done this. But they have associated the University in the initial stage
provided the Chancellor on his own motion or at the instance of the Execu-
tive Council, after consultation with the Academic Council is of the opinion
that there should be a whole-time Vice-Chancellor.. We were full consenting
parties to that. We were glad to see the University associated in this
‘matter, and more than that, as we shall see when we come to the other
amendments, the Select Committee have associated the Executive Council to
such an extent with respect to a paid Vice-Chancellor that a paid Vice-

Chancellor will be selected by the Executive Committee. That is the eﬁect
of the whole clause.

I must say, Sir, that we have gone from this side as far as we feel wb
can and I must stand by the recommendation of the Select Committee to’
which I am not only a party but which I consider is a definite improvement
in the Bill as it was originally introduced.

Pandit Nilakantha Das: I wish to make a withdrawal. Unfortunately at
the end of my speech I used the word ‘‘shameful’’. _

Mr. President (The Honourable Sir Abdur Rah:m) Order order. The
Honourable Member cannot make two speecnes. o

Pandit Nilakantha Das: I wish to withdraw the word ‘‘shameful”. T
would say ‘‘unthinkable’’.



412 LROMILATIVE ABHEMBLY [4r8 Avo., 1943.
mhm President (The Honowrable Sir Akbdur Rebim): All right. The ques-
A8

o 'b“.;‘h::d::e&:'lgm 5 of the Bill, u'l .l.he proposed proviso, the words ‘of hi! own motion

‘The motion was negatived.

Mr. Amarendra Nawh Chattopadhyaya: Sir, I move.

“That in Cla i, i ‘ 8
the ao In rfe _ ul:: 'ﬁn bo.i ; :«l;:od !-!ll'll, in part (a) of the proposed proviso for the word ‘four

When I see that no simple amendment is acceptable to the Government,
I feel disinclinved to move this. I would ask the Honourable Member to
consider the reasons for my amendment. We are going to make an experi-
ment with the three years course and for the first three years let there be
one who can take charge of this experiment. Any official who has power for
more than three years in the University becomes very powerful and possibili-
¢ies for intrigues and cliques ensue. To avoid that I have proposed that
be should be appointed for three years only and in the third year let the
Executive Council or for the matter of that the Chancellor decide whether he
should continue or whether a new man should be brought in. Sir, men in
the highest position become almost undesirable from the abuse of power and
the lust of wealth. I believe, Sir, that no officials should be in any institu-
tion for a terin of more than three years at a time. With these words, I
move the amendment.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

*“That in cluuse 5 of the Bill, in part (a) of the proposed proviso for the word ‘four’
the word ‘three’ be substituted.” .

Mr. J. D. Tyson: Sir, the present term of a part-time unpaid Viee-Chan-
oellor is two years. Considering that a whole-time Vice-Chancellor will have
40 give up any other pursuits that he has and devote his whole-time to the
work, we think that we should be prejudiced in getting a really first-class man’
unless we can assure him of a term of office which will justify hie giving up
anything that he is doing already and which will hold out the hope ‘also of
being able really to do something for the University in his term. Four years
is not a very long time for a ‘man to hold an office of that kind. I cannot-
believe that if he is going to survive for three years without yiclaing to the
lusi. of power and the lust of wealth, which, I think, my Honcurable friend
referred to, the extra year is going to make any difference. We considered the
question of the period in the Select Committee and T again would prefer to
stick to the Select Committee’s figure of four years. :

8ir Muhammad Yamin Khan: Will he not be eligible for re-appointment?

Mr. J. D. Tyson: There is no bar. -

Nawabzada Muhammad Liaquat Ali Khan: The Honourable Mr. Tyson in
his last speech on the motion which was before this House =a little
while ago had twitted the Muslim League Party for withdrawing
ite representatives from ‘the Seleet Committee. You are aware, Bir,
of the reasons that had prompted the Muslim League to take tha
action. It. was this stubborn attitude of the Government which was
responsible for our action then. Here} a very innocent umendment
has been moved that the period of the appointment of a Vice-Chancellor should
be reduced from four to three years. In all the Universities the Vice-Chancellors
are appointed, as far as T know, or at least in most of the universities, for three

ears. 1 know that the Vice-Chancellor of the Lucknow University, the Vice-
Chancellor_of the Allahabad University, the Vice-Chancellor of the Aligarh Uni-
versity, where there 18 a provision for a salary, is aﬁpointed for three vears.
I do not know what superhuman beings Mr. Tyson has in view whom he is
fomg' to appoint 8s a Vice-Chancellor of the Delhi University and I do not
now what selfish, qreedy person he has in his mind who would say at the time
of his sppointment *‘I refuse to take up the appointment unless I am assured
the job for another one year”. If the gentleman who is appointed to this high
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office is one who is determined to serve the best interests of the Unmiversity, I do
not see any reason why the Executive Council or the Academic Council should
Le s0 unreasonable as to desire a change; but if, on the other hand, the person
is undesirable, then let me lel] him that even one year’s respite is not a bad
thing for an Executive Council that has got to work wnder him: Therefore,~1
suggest that the Government should not insist on oppesing amendments of this
nature. They should adopt an attitude of reasonubleness and nol depend too
much on the votes which they have in their pockets. .

Dr. P. N. Banerjea: Sir, I rise to support this amendment. The Honourable
the Deputy Leader of the Muslim League Party has pointed out that in several
Universities the term of office of the paid Vice-Chancellor is three years, 1
velieve that there is no Unpiversity in India where the term of office of a paid
Vice-Chancellor is more than three years, '

Mr. J. D. Tyson: | think in the Dacca University it is five vears.
s :

Dr. P. N. Banerjea: One out of eighteen; I stand corrected. All the other
Universities have the term of office of their Vice-Chancellors fixed either for
two vears or for three years. 8ir, the question is of some importance—I de not
say 1t is of the greatést importance. It may happen that there may he a conflict.
between the views of the salaried Vice-Chancellor and the executive council; it
niay also happen that the Vice-Chancellor may become something of an auto-
crat, and if that happens, it would be better to end his period of oftice at the
termination of three years rather than to continue the conflict or that tussle for
another vear. TIf, however, there is no disagreement between the executive
council and the Vice-Chancellor there is no bar to the Vice-Chancellor being re-
appointed. Therefore, Sir, it is desirable from all points of view that the Vice-
Chuncellor’s term of office should be fixed at three veurs. '

Now, Sir, my Honourable friend, Mr. Tyson, suggested that a person would
not accept the post of a paid Vice-Chancellor unless he was assured of a term of
four years. Sir, we expect that those who will come to serve this University
will come from a spirit of sacrifice, from a spirit of sympathy and rot from u
epirit of greed as has been suggested by my Honourable friend. Nawabzads
Liaquat Ali Khan. S8ir, it is absolutely necessary to areate a gond atmosphere
in the country and retain that ‘atmosphere for as long a period as possible. If
there is an undesirable atmosphere that atmosphere should be improved at the
earliest possible moment,. '

Mr. M. Ghiasugdin: M., President it is a very simple matter to my wind
whether a person who is asked to hold the office or holds it for four yvears or three
years, or whether he is going to accept that office on certain terms, or not. Sir,
it is a common experience that at the time when the tenures of such posts
are ‘renewed intrigues and cliques, as my Honorable friend the Mover of the
amendment has said, come into play. In order that those cliques and intrigues
should be put off for a longer period, I think the period of four vears is a
very desirable suggestion. ) : )

Sir Muhammad Yamin Khan: Why not ten years?

Mr. M. Ghiasuddin: One has to come to some sort of via media and T think
a period of four yvears would be very reagonable.

— Sir, when a new man takes office, he generally has to introduce some reforms
and carry out his own policy, but for sometime after taking 1p ‘ne office he is
certainly led by others. Then comes the time when he is ini s pesition to
introduce his policy, the time draws nearer to the end of his term and when he
will have to canvass for renewal of his terru. A person who is holding office
ar}d wishes a longer lease of life must he a superbuman, as my Hohourable
fricnd Dr. Banerjea, has said, if he does not care to remain in office, and comes
forward with a spirit of sacrifice. But considering the cage of ordinary human
beings, we see that when thev once get into office they want to cling to it even
if they have to beg and canvass ’ ’
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Navnhuda Muhammad mqut Ali Khan: Have we not got su mauy Execu-
tive Councillors who have made sacrifice ?

Mr. M. Ghiasuddin: They' have not to beg and canvass afier every gix
wonths.  And, therefore, Sir, | say that in order to put off thei begging and
witnvassing the recommendation which hus been made by the Select (‘ommittes
after a very careful consideration should be accepted by the House.

{At this stage, Maulvi Muhammad Abdul Ghani rose to speak.]

Hl' President (The Honoumh]e Sir Abdur Rahim): The Honourable Member
can speak tomorrow.

The Assembly then adjourned till Eleven of the Clock on Tlnlttada5, the 5th
August, 1943,
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